
BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL WESTERN ZONE BENCH, AT PUNE

Original Application No. O4l2O25

News Item titled "four workers killed in storage tank

explosion at Gujarat industrial unit" appearing in The Hindu

dated 03.12-2024

SUO MOTO.

ADDITIONAL AFFIDAVIT ON BEHALF OF GPCB IN VTEW OF THE

ORDER PASSED BY THIS HON'BLE TRIBUNAL DATED

06.o2.2025.

I, Arun Gutabbhai Patel, the Environment Engineer of the Respondent

Board, i.e Gujarat Pollution Control Board (hereafter referred as GPCB

or Board), Adult, Occupation: Service, do hereby state on solemn

aflirmation and make this Affidavit, as under:

this, the present Affidavit is being filed for the said limited purpose. I
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Pase 1 of6

I say that I am serving as the Environment Engineer and Unit Head

for Ankleshwar Region with the Respondent GPCB and I am aware and

conversant with the facts of the case and am authorised to depose for

and on behalf of the Board in the captioned matter and thus, am filing

this affidavit. I say that I have gone through the Order dated

06.02.2025 passed by this Hon'ble Tribunal in the captioned matter

wherein, this Hon'ble Tribunal has directed the Respondent No. 1

Board to disclose certain aspects, as mentioned in the said order and
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crave leave of this Honble Tribunal to file other and additional;

Affidavit, as and when the need arises.

1. It is most respectfully submitted that this Hon'ble Tribunal in the

Order dated 06.02.2025, in para 6, has observed, as under:

6. We are surpised that the reason for the said occurrence has not

been mentioned in the aJfidauit of respondent No.1, rather it is

reported that the occltrrence took place at the site in question due

to some reasons. So, tue would like the GPCB to elaborate as to

uhat was the reasonfor the said occurrence so that we can direct

for some precautions to be taken so that such occurrence does not

recur infuture.

2. With respect to the sarne, it is most humbly and respectfully

submitted that though GPCB was initially unaware about the

exact reasons for the occurrence of the accid,ent, the Unit had

submitted an Accident investigation report carried out by one

Solomax Fire Solutions LLP along with Revocation application to

Board, which was infact tendered by the unit in response to the

direction issued in Closure order. A copy of the said Report is

annexed hereto and is marked as "ANNEXIIRE - R1".

3. A perusal of the said report, and in particular, would indicate as

follows.

Accident occurred due to flash fire inside the tank leading to

over pressure generated within Feed tank no. 1 of spray dryer.

Accident took place due to over pressure inside the tank. Due

to sudden over pressure and limited venting arrangement the

a

a

tank roof detached completely from the welding joints
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a Report mentions there is no proof of any hot work being

carried out on top of tank on date of accident or otherwise.

The source of spark remains unknown.a

5. The EDC guideline states that in case of industria-l accident

results in casualty, it shall be considered as case which is

severe/emergency. On the basis of this prevailing guideline, the

Board has imposed Interim Environment Damage Compensation

(hereafter referred as Interim EDC) of Rs. 1 Crore along with

directions on 05. 12.2024. The amount of interim EDC is

calculated on the basis of formula prescribed by the CPCB.

However, in the present case, as the extent of damage was

unascertainable, this Board levied EDC as per the guidelines

issued by the CPCB based on the directions contained in the

orders passed by the Hon'ble Tribunal in Par5ravaran Suraksha

Samiti & Anr. Vs. Union of India (Original Application N0. 593 of

2Ol7l and Aryavart Foundation Vs. M/s Vapi Green Enviro

Limited & Others (Original Application No. 95 of 20 i8). Copies of

such order are annexed hereto and are marked as "ANNEXURE

- R3(Colly)".

r,

4. I say that as far as the other observation of this Hon'ble Tribunal

in para 7 & 8 of the order dated 06.02 .2025 is concerned, which

pertains to the amount of compensation, it is most humbly and

respectfully submitted that the Central Pollution Control Board

CPCB (hereafter referred as CPCB) Guidelines for levyng

Environmental Compensation (hereafter referred as EDC

guideline) is prescribed in GPCB's technica-l manua-l which is

being followed in the State of Gujarat' A copy of such guidelines

is annexed hereto as "ANNEXIIRE - R2".
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6. It is submitted that GPCB has imposed an immediate interrm

EDC amount. However, for assessment of final EDC amount, unit

has been directed in closure order to carry out assessment of

EDC through institute of national repute like NEERI/ IIT and

thereafter, the final amounts towards the EDC will be decided.

For the said purpose, the Unit has engaged Sardar Vallabhbhai

National Institute of Technologz, Surat (hereafter referred as

SVNIT-Surat) to assess the EDC and have attached Purchase

Order and acceptance letter to Board vide letter dt. 16.12.2024.

A copy of the same is annexed hereto and is marked as

"ANNEXLIRE - R4". SVNIT-Surat in its acceptance letter dt.

16.12.2024 requested 03 months' time to complete the work. In

time bound action plan submitted to Board on dt. 07.O2.2O25,

unit has stated that SVNIT-Surat has commenced the work and

the experts made their first visit on 28.L2.2O24. A copy of the

same is annexed hereto and is marked as "AIINEXURE - R5".

7. Unit has submitted EDC assessment report carried out by

SVNIT-Surat on dated 13.O3.2025. However, later submitted that

the same is under discussion with SVNIT-Surat. Hence, Board

has not considered the report submitted by Unit at present.

8. I say that as far as the observation of this Hon'ble Tribuna,l in

para 9 of the Order dated 06.02.2025 is concerned, which

pertains to the illegible copies, the legible copy of Notice of entry

and inspection issued to the unit during visit dated 03.12.2024,

annexed at page nos.2o5-206 of earlier afhdavit is enclosed

herewith as "ANNEXURE -R6", Translated copies of written

remarks issued to the unit during visit dated 03.12.2024 is

annexed as "AI\INEXURE - R7".

h.
9. It is further submitted that with reference to the observation of

d 06.02.2025,
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s Hon'ble Tribunal in para 11 of the Order date
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wherein, this Honble Tribunal has stated that Respondent No.1

- GPCB should also mention in their affidavit, which is to be filed,

as to after the Closure Direction having been passed, whether

any alternative arrangement has been made with regard to the

disposal of hazardous waste or not and if yes, what are the details

thereof, it is to state that:

There are three (O3) other common facilities in Bharuch District

vrz. (1) Panoli Enviro Technologr Ltd., Panoli (21 BEII-

Infrastructure Ltd., Dahej and (3) BEIL Infrastructure Limited,

Ankleshwar wherein, the member units can send their

concentrated wastewater for disposal. The consent copies of the

sarne are enclosed herewith as " ANNEXIIRE- R8 (Colly). Board

has issued tria-l revocation to Unit (M/s. Detox India Private

Limited) for 03 months under section 31-A of Air Act-1981 vide

order dt. 12 l02 l2}25with specific conditions as under:

1. Unit shall comply with CCA conditions.

2. Unit shall comply with undertakings dated O3/Oll2O25'

08 I ot I 2025 and 31 I ot I 2o2s.

3. Unit shall not use Spray dryer feed effluent storage tank No.

1 until repaired and certilied by Competent Authority and

without prior intimation to Board.

4. Unit shall operate the entire plant (common facility) on75oh

capacity of CCA quantity except spray dryer facility which

shall be operated on 507o capacity of CCA quantity.

5. Unit shall comply with the revised time bound action plan

submitted on 07 lO2 12O25 and shall submit completion

report to Board.

6. Unit shall comply with submitted time bound action plan of

recommendation points of Safety audit and HAZOP study

ss

Y

w

and submit completion report to Board.
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Unit sha-ll submit final report of assessment of Environment

Damage compensation through institute of national repute

to decide final EDC.

8. Unit shall strictly follow the Spray dryer process flow

diagram submitted with reply dt. 06lO2l2O25. Unit sha1l

use existing stripper provided with MEE till dedicated

stripper with spray dryer is not provided. But in no cases,

unit sha1l deviate the submitted process flow diagrarn.

9. Unit shall provide the treatment processes listed in Spray

dryer process flow diagram prior storing and disposing

remaining effluent present in Spray dryer feed effluent

storage tank No. I and 2.

10. Unit sha-lI check the analytical parameters in incoming

effluent from member industries as submitted with reply dt.

06l02/2o2s.

1 1. Unit shall comply with the order f direction of the Hon. NGT

PB matter O.A. 138412024. (New O.A. No. 04l2025 (WZ).

A copy of the same is enclosed hereto and is marked as
..ANNEXURE-R9".

What is stated hereinabove is true and correct.

Solemnly affirmed at Gandhinagar on this 3.d day of April 2025.

Deponent
SOL::ii'",llrlLY AFFI
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FOREWARD 

 

After the Accident at M/s. Detox India Pvt. Ltd, (Operated by Veolia) 

Ankleshwar (“Company”), M/s. SOLOMAX FIRE SOLUTIONS LLP, Surat - 

(SOLOMAX) was approached by the Top Management for conducting the 

Accident Investigation to identify the root causes of the Accident.  

 

The Accident occurred on 3rd December 2024 at the Ankleshwar unit. A team 

from SOLOMAX conducted a preliminary site visit on 5th December 2024. 

 

Our investigation focused on identifying the root and underlying causes of the 

Accident. Emphasis was placed on uncovering system-based causes rather 

than attributing the accident to individual-specific issues. 

 

Based on the inputs received from the witnesses, site observations and data, 

the root causes were identified based on information supplied to us by the 

Company, our plant visits and interaction with employees. The points of our 

detailed investigation are summarized and also included in the  Report. 

 

The Executive Summary of our report, is given in the beginning to highlight 

the main points of the Report, Site Visits and Interactions with the team 

members of the organization. 

 

We are thankful to the officers and workers of the Company for their kind 

cooperation. We acknowledge the continuous help given to us by the Site 

Management.  

 

We hope, if the compliance of the recommendations made for all the causes 

will further enhance the occupational health, safety and environment system 

of the Company. 

 

 

DATE: January 16, 2025 

PLACE: SURAT                                                                                             

PARTNER 

SOLOMAX FIRE SOLUTIONS LLP 
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Caution Note & Liability 
 

M/s. Detox India Pvt. Ltd., (Operated by Veolia), Ankleshwar 

management has hired Solomax Fire Solutions LLP (Solomax) for 

Investigating into the Accident which took place on 3rd Dec. 2024. Our 

consulting services for Accident Investigation was conducted by Solomax 

and we have performed the task in good faith using generally accepted 

guidelines, best industrial practices, which Solomax considers reliable.  

Although Solomax performed its consulting services pursuant to reliable 

and generally accepted practices in the industry, Solomax does not 

guarantee or provide any representations or warranties with respect to 

the Company’s use, interpretation or application of the findings, 

conclusions, and/or suggestions of the consulting services provided by us. 

Moreover, the findings, conclusions, and the suggestions resulting from 

the consulting service are based upon information and documents 

presented by the Company at the time of detailed investigation in form 

of evidences, witnesses and documents. SOLOMAX FIRE SOLUTIONS LLP 

does not hold any liability with respect to interpretation or application of 

the consulting services provided by Solomax for this assignment / report. 

No responsibility, whatsoever it may be, is assumed by Solomax for any 

injury to person/s and/or damage to property as a matter of 

products/services liability, negligence, or otherwise, or from any use or 

operation of any methods, products instructions or ideas contained in the 

material of the report. The Company is advised to review the actual text 

of applicable legislation for analysis & ensuring compliance. 
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EXECUTIVE SUMMARY 

 

The Accident Investigation of Detox India Pvt. Limited, Ankleshwar, 

Gujarat (INDIA) was conducted by M/s. Solomax Fire Solutions LLP, 

Surat during the period 05th Dec. 2024 to 10th Jan. 2025. 

On Tuesday, December 03, 2024, @ 12.40 PM, an explosion occurred in Spray 

Dryer Plant area in one of the Feed Tank. Total Four persons were seriously 

injured and expired and besides these deceased persons, no other person 

received any injury due to the accident. The Explosion has caused damage to 

the Tank. The roof of the tank flew away and fell approx. 20 mtr from the tank 

in open space of the plant. At the time of Accident, the tank was almost 50% 

filled with Industrial Waste effluent.  

Four workers of Contractor who were fixing hand railing on the top of the roof 

also affected by the Explosion and roof detachment and received serious 

multiple injuries and fell away from the tank – inside and outside the premises 

and died on the spot. 

 We determined that accident had occurred due to the flash fire inside the tank 

leading to over pressure generated within Feed Tank No. 1 of Sprayer Dryer 

Plant which led to bursting inside the tank and the roof got detached and flew 

away and fell on open space inside the plant premises. With the roof all the 

accessories connected with the roof also got detached and flew in all 

directions. Simultaneously the hand railings which were being installed on the 

roof and other pipes connection on the roof of the tank also detached and fell 

at different location near the tank and near the roof.  

The accident took place due to the over pressure inside the tank. Due to the 

sudden over pressure and limited venting arrangement the tank roof detached 

completely from the weld joints and thrown almost 20 mtr from the tank. The 

vent was fitted with loose blind flange with one bolt. Due to this explosion, 

nearby building’s windows, false ceilings got damaged. The level sensor which 

was installed on the top of the tank was also damaged and flew off with the 
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roof. There was no apparent damage observed to any other equipment, 

machinery, buildings or electrical cables. 

The total 66 number of employees were present in the premises before the 

Accident. The head count was done at the Assembly Point near main gate and 

the head count after the Accident was 62 persons. 

Basis the review of Hot Work Permit issued on 03.12.2024, it appears that the 

concerned safety officer has recommended that the tank has to be emptied. 

In this regard, we have been informed by the concerned safety officer that the 

tank has to be emptied only in the event any Hot Work was supposed to be 

carried on top of the tank. Basis our investigation, there is no proof of any Hot 

Work being carried out on top of the tank on the date of accident or even 

otherwise. 

 

Date:16th Jan. 2025  PARTNER  
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INTRODUCTION 

 

Solomax Fire Solutions LLP conducted an in-depth investigation into the 

serious accident that occurred at the premises of M/s. Detox India Pvt. Ltd., 

Ankleshwar. This investigation was undertaken with the primary objective of 

documenting and analyzing the significant factors and root causes – the 

systemic causes that led to the loss of life and property so to prevent the 

reoccurrence. The main aim of the Investigation is to prevent the situation 

leading to the accident. 

This initiative was carried out in response to the organization's management 

request to identify the underlying causes of the accident. Additionally, the 

findings aim to be a valuable resource for other facilities under the 

organization’s umbrella, enabling them to learn critical lessons and implement 

measures to prevent similar incidents. Our investigation also serves to assist 

the organization in strengthening its safety programs and procedures to 

enhance life safety and minimize property loss. 

The Solomax Accident Investigation Team undertook an extensive series of 

on-site studies at the Ankleshwar plant to thoroughly examine the accident in 

question. This investigation involved a meticulous and methodical approach, 

ensuring that every relevant detail was considered and analyzed. Over the 

course of their investigation, the team conducted in-depth discussions with 

the site personnel, gathering firsthand insights and understanding the 

sequence of events leading up to the accident. In addition, the team carried 

out a comprehensive review of all data collected during their site visits, 

including operational logs, safety procedures, and any other relevant 

documentation. This rigorous and collaborative effort between the 

investigation team and the site staff formed the cornerstone of this detailed 

report, ensuring that the findings and recommendations presented are well-

founded and based on a thorough understanding of the situation. 

Access to the accident site and data collection activities were made possible 

through the cooperation and assistance of the Detox India Pvt. Ltd. 
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Ankleshwar plant team. Their support ensured a detailed examination of the 

accident, contributing significantly to the accuracy and comprehensiveness of 

our findings. 

The contents of this report, including observations on safety conditions and 

the accident’s contributing factors, are based on the best available data 

gathered during the on-site investigation and any additional information 

provided throughout the report development process. It is important to note 

that this report is not meant to assign blame or determine liability for the loss 

of life or property resulting from the accident to a person or a group of 

persons. Instead, it focuses on presenting a factual account of the 

investigation, data collection, and analysis to identify contributing factors and 

provide actionable insights. 

We sincerely hope that this report will serve as a critical resource for improving 

safety protocols, fostering a Safety culture, Safety awareness, and preventing 

the recurrence of such tragic incidents in the future. 

The investigation and the Analysis of the causes behind the accident and the 

details of the accident can be shared with other site so that it may help the 

other site and learnt the lesson from the accident for life safety and property 

loss prevention purposes. This will also help the organization to strengthen 

their Safety Programs and Procedures to avoid such accidents. 

Accident Investigation team visited multiple times to Detox India Pvt. Ltd., 

Ankleshwar Plant to perform an on-site study of this accident and to discuss 

with the witnesses and to analysis the activities which are directly or indirectly 

responsible for the accident from 5th Dec. 2024 to 10th Jan. 2025. To prepare 

this report, frequent visits to the plant were conducted to carry out an on-site 

study and gain a thorough understanding of the accident. These visits were 

followed by detailed discussions with the Site Team to gather insights and 

perspectives. Additionally, the data collected during these visits was carefully 

analyzed, forming the foundation for the findings and conclusions presented 

in this report. Access to the plant premises, along with the opportunity to 
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study the accident scene and conduct data collection activities, was made 

possible through the support and cooperation extended by the Detox Team of 

the Ankleshwar Plant. Their assistance was instrumental in facilitating these 

crucial activities, enabling a comprehensive examination of the accident and 

the gathering of relevant data for further analysis. The information and details 

presented in this report regarding the safety conditions are derived from the 

most reliable data and observations gathered during the on-site data collection 

phase. These findings were further supplemented by any additional 

information provided during the process of report development. Every effort 

has been made to ensure that the report reflects an accurate and 

comprehensive assessment of the safety conditions based on the available 

resources and insights obtained throughout the study.  

The purpose of this report is not to pass judgment or assign liability for the 

loss of life or property resulting from this injury accident on any individual or 

any specific department. Instead, the intention of this report is to present the 

findings obtained through the data collection and analysis efforts conducted 

during the investigation and to identify the systemic causes. It seeks to 

provide a clear and objective account of the factors that contributed to the 

loss of life or property, offering insights that can inform future preventive 

measures and enhance safety practices.  

For the purpose of this analysis, Recognized and Generally Accepted Good 

Engineering Practices (RAGAGEP), in conjunction with current codes and 

standards, were employed as foundational benchmarks. These well-

established guidelines provided a robust framework for evaluating the safety 

measures and operational conditions at the Detox facility in Ankleshwar on 

the day of the event. By using these benchmarks, a comprehensive 

comparison was made between the facility's existing practices and state-of-

the-art fire protection standards, ensuring an in-depth assessment of any 

deviations or areas requiring improvement. 

It is essential to acknowledge that certain codes, standards, and practices 

which are used as reference in this analysis may not have been in existence 
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or applicable at the time the facility was originally constructed or during its 

operational lifespan. The evolution of safety regulations and engineering 

practices over time means that some of the benchmarks used in this 

assessment were likely developed or implemented after the facility had 

already been established, which could account for any differences between the 

facility's original design and current expectations. 

We have not conducted an evaluation of the facility’s compliance with the 

codes and standards that were in effect at the time of its original construction 

or during its operational period. 

The cooperation and assistance of the Site Team is greatly appreciated. 
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INCIDENT DESRIPTION 

 
1.  DATE OF ACCIDENT   :  03rd December 2024 

 

2.  TIME OF ACCIDENT    :  12:40 hrs. 

 

3.  LOCATION OF ACCIDENT :  Feed Tank 1, Spray Dryer Plant 

 

4.  NUMBER/S OF PERSON INJURYED :   Four 

 

5.  NAME OF INJURED PERSON : 

a. Mr. Ashok Ramvriksh, 49 Yrs, Male, Rigger 

b. Mr. Mukesh Singh, (S/o Krishna Singh), 36 Yrs, Male, Rigger 

c. Mr. Harinath Yadav, (S/o Bodha Yadav), 43 Yrs, Male, Rigger 

d. Mr. Paulesh Ram, (S/o Tileshwar), 33 Yrs, Male, Fitter 

 

6. TYPE OF INJURY   :  Multiple Injuries to all workers 

 

7. BODY PART    :  Whole body of all workers 

 

8. NAME OF THE CONTRACTOR  :    M/s. Panchmurti Fabricators 

 

9. BRIEF DESCRIPTION OF THE ACCIDENT : 

 

The workers of contracting agency M/s. Panchmurti Fabricators were 
working at Spray Dryer area for Fabrication Work on 70 KL capacity Feed 

Tank 1.  

 

At around 12:40 hrs., the said tank burst and the roof on which they were 
working few away causing severe injuries and died on the spot. 

 

10. DAMAGES 

Due to this Explosion incident, there was damage to the Feed Tank 1. The roof 

of the tank was detected from its weld joint and flew away and fell on the 

open ground which is across the road almost 20 mtr from the tank. The SD 

Plant Control room building windows glasses scattered and false ceiling 

partially collapsed in the building towards the tank. There was no apparent 

damage to the any property and equipment including Electrical Cables in the 

vicinity of the Tank. The pipe line connected on the top of the tank and hand 

railing (which was being erected) was completely detected from the base and 
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thrown away with the roof. The level indicator which was installed on the top 

of the tank also got detected and thrown with the roof of the tank. The data 

of the material (Analysis) in the tank and in process materials are not assessed 

in this report. 

The value of Damaged property and equipment are also not accessed in this 

report. 

Some of equipment / accessories which are in close proximity or installed on 

the tank are Roof, Pipeline – recirculation/ receipt, Level Indicator, Hand 

railing. etc. got damaged due to the accident.  
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BACKGROUND 
 

UNIT DETAILS 

Detox India Pvt. Ltd, the unit is situated in GIDC Estate in Ankleshwar area 
and involved in processing / treatment of hazardous effluent received from 

different units. 

Key Processes : The following processes are deployed for treatment 

of Industrial Waste Water 

•ETP 

•Ammonia/ VOC Stripper 

•MEE / MVR with ATFD & Centrifuge 

•MVR 

•Conventional ETP (2 stage Aeration with MBR & RO) 

•Spray Dryer  

•Steam Boiler 

•Power Generation 

•Integrated Common Boiler Facility 

•Boiler Water Preparation Unit 

•MVR   only   treatment   of   Boiler   Water preparation plant RO 

reject 

Detox India Pvt. Ltd. has a long-standing reputation as a pioneer in the field 

of environmental management and sustainable solutions. Established with a 

mission to address the growing industrial challenges of waste management 

and pollution control, the company has become a prominent player in offering 

innovative and eco-friendly solutions. Over the years, Detox India has 

demonstrated a strong commitment to ensuring compliance with 

environmental regulations while promoting sustainability in industrial 

operations. 

The company's journey began with the establishment of its flagship facility in 

Ankleshwar, Gujarat, a region known for its industrial activity. From its 

inception, Detox India focused on addressing the needs of industries for safe 

and efficient disposal of hazardous and non-hazardous waste. With cutting-

edge technology and a dedicated team of experts, the company quickly gained 

recognition for its high standards in waste treatment and recycling. 

Detox India has consistently expanded its capabilities and infrastructure to 
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meet the evolving needs of the industrial sector. Its services range from 

industrial effluent treatment, incineration, and solid waste management to 

consultancy and advisory services for environmental compliance. The 

company has also invested significantly in research and development to stay 

ahead in adopting innovative methods for waste minimization and resource 

recovery. 

The organization’s growth has been marked by several milestones, including 

certifications for adhering to international environmental and safety 

standards. Detox India has actively collaborated with regulatory authorities, 

industry bodies, and local communities to promote environmental awareness 

and implement best practices. 

Through its unwavering focus on sustainability and excellence, Detox India 

Pvt. Ltd. has become a trusted partner for industries across India, contributing 

to a cleaner, greener, and safer environment. Its legacy continues to inspire 

innovation and leadership in the field of environmental management. 

History of Veolia 

Veolia is a global leader in optimized resource management, with operations 

spanning across water, waste, and energy management. The company was 

founded in 1853 in France as the "Compagnie Générale des Eaux," primarily 

focused on water distribution. Over time, Veolia expanded its services, 

becoming a pioneer in providing integrated solutions for managing resources 

efficiently. 

Veolia’s global footprint grew significantly through acquisitions, notably 

acquiring Dalkia in 1998 (focused on energy services) and Transdev 

(transport services). In the early 2000s, Veolia became one of the world’s 

leading companies in environmental services, offering a diverse range of 

solutions for water treatment, waste management, and energy services. 

The company's commitment to sustainability, environmental stewardship, and 

innovative technologies has made it a leader in the circular economy. Veolia 
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aims to support businesses, cities, and governments in reducing their 

environmental impact by providing services that promote the reuse of 

resources, reduce waste, and lower carbon emissions. It operates in over 40 

countries, providing services to millions of people, with a focus on creating a 

more sustainable future through technological innovation and environmental 

responsibility. 

Today, Veolia is recognized globally for its dedication to environmental 

sustainability, offering comprehensive services designed to improve resource 

management in urban, industrial, and commercial sectors. 

Veolia and Detox India Pvt. Ltd. Collaboration 

In some markets, Veolia has partnered with or worked alongside companies 

like Detox India to address local environmental challenges. Both organizations 

share a similar vision of promoting sustainability and improving waste 

management practices. While Veolia operates on a global scale, Detox India 

focuses primarily on the Indian subcontinent, offering tailored solutions for 

local industrial needs. Through such collaborations, these companies aim to 

provide comprehensive environmental solutions that span the full lifecycle of 

resource use—from waste disposal to energy recovery and resource reuse. 

Veolia’s takeover of Detox India Pvt. Ltd. also facilitated the implementation 

of international best practices in the Indian market, allowing local industries 

to benefit from Veolia’s extensive knowledge in water treatment, waste 

management, and energy solutions. The integration of Detox India into 

Veolia’s operations further reinforced Veolia’s commitment to supporting 

sustainable development in India, helping industries meet regulatory 

requirements while also reducing their environmental impact. 

This acquisition has not only broadened Veolia’s portfolio in India but also 

reinforced its position as a leader in the global environmental services 

industry. Through the successful merger of global expertise and local insights, 

Veolia aims to continue its efforts toward a circular economy, promoting a 

cleaner, safer, and more sustainable future for both India and the world. 
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The unit is having state of the are Laboratory which facilitate to undertake 

samplings of effluent received from the customer. This in-house facility is 

designed to streamline operations, allowing the unit to process tasks more 

efficiently and deliver results in a timely manner. By housing all necessary 

resources and equipment under one roof, the facility enhances the unit's 

ability to handle complex processes with greater speed and accuracy. This 

centralized setup reduces delays, ensures seamless workflow, and allows for 

quicker turnaround times, ultimately improving overall productivity and 

responsiveness to customers.  

All these factors have facilitated the company to obtain certifications of ISO 

9001:2015 for Quality Management, ISO 14001:2015 for Environment 

Management system and ISO 45001:2018 for Occupational Health and Safety. 

The Company started its operations for Treatment of Hazardous Waste 

received from its customers since 2016 and has got valid factory license (Lic. 

No. 27929) up to December 2024. 

Fire Hydrant System are installed to cover entire plant area. The different 

types of signage including emergency signage are provided across the plant. 

The Portable Fire Extinguishers are also provided throughout the plant 

premises. Company has provided all required PPEs to all the employees and 

follow the applicable legal requirements of Factories Act, 1948.  

Safety signage, safety posters & slogans are displayed at plant area to spread 

awareness of safety among the workers. 

 

Strength: 

▸ The state of art Lab Quality Control Department which has capability 

to handle and monitor the parameters related to Industrial Waste 

Water before handling the effluent in the plant 

▸ Strong and Experienced Team. 

▸ The optimization of waste management. 
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▸ Green belt development for the betterment of the environment. 

 

EHS Management: 
The EHS Management has been working hard to ensure EHS aspect in the 

plant. The following is the positive strength. 

▸ Positive and supportive approach observed at senior management 

level, having strong desire to improve on EHS front. 

▸ Safety policy displayed at Plant Area. 

▸ Display of sign board provided for almost all aspect of EHS 

Management including LSR, 5S and few of the SOPs. 

▸ Daily safety meeting / TBT by top management on start of the day. 

▸ Safety induction training provided to employees, workers. 

▸ CCTV surveillance camera provided and monitored 

▸ LOTO system board are provided at different locations and with locks 

with name of the employees are provided. 

▸ Near miss reporting system on google drive evident. 

These are few of the EHS practices which are giving results but few more 

best practices which needs to be adopted are mentioned in the Executive 

Summary and Observation.  
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1.1 LAYOUT PLAN: 

 

 
 

 

1.2 DETOX INDIA PVT. LIMITED TEAM  (VEOILA): 

1. Mr. Yogesh Gupta, Chief Operating Officer, Industrial & Hazardous 

Waste Business 

2. Mr. KMP Singh (Director) 

3. Mr. Dharmendra Chothani (GM, Ops, Ankleshwar Unit) 

4. Mr. Ayashkanta Misra (Maint.) 

5. Mr. Asfak Katlariwala (Electrical) 

6. Mr. Jitendra Rawal (HSE) 

 

 

1.3 INDUSTRIAL ACTIVITY 

The unit is involved in Treatment of Hazardous Waste (Effluent / Industrial 

Waste Water) received from different unit. 
 

PROCESS DESCRIPTION: 

The below are the Processes which were directly connected with the accident 
sequence. 

 
 

 
 

N 

DETOX INDIA PVT LTD 
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1.3.A Receiving Bay: 

Tankers are received in receiving bays. After confirming the wastewater 
characteristics through fingerprint analysis, tankers are guided to respective 

unloading. Unloading bays are constructed with RCC floor and provision of 
drain to collect the spillage if any. Drain leads to the collection sump and from 

the collection sump it is transferred to the respective tank based on the 
characteristics of spillage material. 

 

1.3.B Receiving Tanks: 

Received tanks are divided into different compartments to collect the different 

steam in a segregation way. pH sensitive stream shall be collected into the 
acid lining tanks. Defoaming systems are installed at the top of each tank to 

collect the fumes if any generates from the tanks. 
 

1.3.C Pretreatment 

Pretreatment comprised of pH correction and filtration process. To neutralize 
the acidic effluent hydrated lime shall be utilized, to neutralize basic effluent 

it is proposed to do through sulphuric acid. 

 

1.3.D Pre-Treatment: 

Effluent is received in an equalization tank which is provided with acid & alkali 

dosing arrangement for pH neutralization & coarse bubble diffusers will be 
provided to mix the wastewater. This effluent will be pumped to Flash mixer 

where alum is dosed for coagulation. Coagulated effluent will overflow to the 
primary Clarifier (Lamella). Suspended solids get settled at the bottom of the 

clarifier & sludge which is disposed of to the sludge dewatering unit. The 
Supernatant of Primary clarifier is collected in an intermediate tank. 

This treated effluent from the intermediate tank shall be pumped through a 
Self-Cleaning Filter for removing any fine solids escaping the primary settling 

tank & then through Activated Carbon filter for removal of COD. The outlet 
from ACF shall be collected in the UF Feed tank. 

 
 

The following are the Properties of Raw Materials, the vessel hazards and the 

process hazards connected with the particular process in which the accident 
took place.
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1.4 PROPERTIES OF RAW MATERIALS & PRODUCTS  

If the products are “hazardous chemical” as per Manufacturer, Storage and Import of Hazardous Chemical Rules 1989 (as 

amended in 2000) or Rule 68J of the Gujarat Factories Rules 1963 give following details. 
The plant is handling the Hazardous waste from different units and the properties and hazards are dependent on the type 

of the waste received which may vary vastly. 
No. Name  

of 

the Product 

Maximum  

Quantity 

Stored  

Quantity in 

the biggest 

container 

Density  State & pressure 

(Kg/cm2) & 

Temp. (°C) 

If handled or observed 

manually 

Types of 

possible 

hazards (Fire, 

Explosion, 

Toxic Release, 

Spill etc.) 

Control Measures 

provided 

Duration of 

handling i.e. 

Exposure at a 

time in 

minutes or 

hour 

Frequency of 

handling or 

exposures per 

year. 

1 2 3 4 5 7 14 15 16 17 

1 Liquid Waste 1. 16x450 AG 

tank = 7200 

KL  

2. 16x350 

KL= 5600 KL 

Total 12800KL 

450 KL 

Above 

Ground Tank 

Liquid Liquid 

NTP 

Regular Regular Toxic gas 

release, 

Spillage, 

Explosion 

Scrubber system, 

Overflow launder 

connected to drain pit 

2 Liquid Waste 

(After PT) 

2X 75 KL 75KL Liquid Liquid 

NTP 

Regular Regular Toxic gas 

release, 

Spillage, 

Explosion 

Level Indicator, Dyke 

wall, Fire extinguisher, 

Fire Hydrant system 

3 VOC 70KL 35 KL 

Tank Farm 

Liquid Liquid 

NTP 

Regular Regular Fire hazard, 

Spillage, Toxic 

gas release 

Dyke wall, Fire 

extinguisher, Fire 

hydrant system 

4 Acid 70KL 50 KL 

Tank Farm 

Liquid Liquid 

NTP 

Regular Regular Spillage, Toxic 

gas release 

Dyke wall,  Fire hydrant 

system 

 

5 Caustic Lye 70KL 50 KL 

Tank Farm 

Liquid Liquid 

NTP 

Regular Regular Spillage and 

Leakage 

Dyke wall, Fire hydrant 

system 

 

6 Coal 1500 MT 200 MT 

Coal Shed 

Solid Solid 

NTP 

Regular Regular Fire Storage in isolated area, 

Sprinkler provided, 

Restricted entry, 

7 Salt 10000 MT 0.5 MT 

Tank Farm 

Solid Solid 

NTP 

Regular Regular Spillage Storage in Sludge area, 

Restricted entry 
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No. Name  

of 

the Product 

Maximum  

Quantity 

Stored  

Quantity in 

the biggest 

container 

Density  State & pressure 

(Kg/cm2) & 

Temp. (°C) 

If handled or observed 

manually 

Types of 

possible 

hazards (Fire, 

Explosion, 

Toxic Release, 

Spill etc.) 

Control Measures 

provided 

Duration of 

handling i.e. 

Exposure at a 

time in 

minutes or 

hour 

Frequency of 

handling or 

exposures per 

year. 

1 2 3 4 5 7 14 15 16 17 

8 RO Permeate 300KL 300KL 

UG 

Liquid Liquid 

NTP 

Regular Regular Spillage and 

Leakage 

Storage in underground 

tank 

9 MEE Condensate 475 KL 125 KL 

AG 

Liquid Liquid 

NTP 

Regular Regular Spillage and 

Leakage 

Storage in tank farm 

Dyke wall 

10 Diesel 1000 Lit 200 Lit. Liquid Liquid  

NTP 

Regular Regular Fire, Spillage 

and Leakage 

Storage in small quantity 

diesel barrels and stored 

away from other 

facilities. 
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1.5 LIST OF HAZARDOUS RAW MATERIALS INCLUDING FUELS 

AND UTILITIES. 

No. Name of Raw 

Material 

Storage Capacity Actually, 

stored MT Type of 

Contain

er* 

Size of 

Contain

er MT 

No. of 

Contain

ers 

Total 

Qty. 

MT 

1 2 3 4 5  6 7 

1 Liquid Waste UG Tank 

and AG 

tank  

350 KL  

&  

450 KL 

16 5600 KL 5000 KL 

2 VOC Tank 

Farm 

35 KL 2 70 KL 35 KL 

3 Acid Tank 

Farm 

50 KL 2 70 KL 50 KL 

4 Caustic Lye Tank 

Farm 

35 KL 2 70 KL 50 KL 

5 Coal Coal Shed Heap Heaps 1500 MT 1500 MT 

6 Salt Tank 

Farm 

Bag 

0.5 MT 

Bags 10000M

T 

6000 MT 

7 RO Permeate Under 

Ground 

Tank 

300 KL 1 300 KL 200 KL 

8 MEE Condensate Above 

Ground 

Tank 

475 KL 1 475 KL 450 

9 Diesel 

 

 

Barrel 200Lit. 5 1000Lit. 1000Lit. 
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1.6 PROPERTIES OF HAZARDOUS RAW MATERIALS INCLUDING FUELS AND UTILITIES. 

If the raw materials are “hazardous chemical” as per Manufacturer, Storage and Import of Hazardous Chemical Rules 1989 

(as amended in 2000) or Rule 68J of the Gujarat Factories Rules 1963 give following details. 

No. Name 
of 

Raw 
Materia

l 

Maxim
um 

Quant
ity 

Store

d  

Quanti
ty in 
the 

bigges
t 

contai

ner & 
No. of 
such 

contai
ners  

Den
sity 
or 

grav
ity 

Vapo
ur 

Dens
ity 

State 
& 

press
ure 

(Kg/c

m2) & 

Temp. 
(°C) 

TLV 
ppm 

LD5
0  

oral 
rat 
or  

LC50 
rat 

BP  
°C 

FP  
°C 

Explos
ive 

range  
LEL 
UEL  

% 

If handled or 
observed 
manually 

Safety 
measures 

provided 

Emerg
ency 

action 

Antidotes 

Durati
on of 
handli
ng i.e. 
Expos
ure at 
a time 

in 
minut
es or 
hour 

Freque
ncy of 
handli
ng or 
expos
ures 
per 

year. 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 

Raw Materials 

1 Liquid 
Waste 

12800 KL 350 & 450 
KL 

There are multiple hazards connected with the liquid waste received from different 
industrial units. 

Regular Regular Gloves, Mask, 
Goggles 

 All parameters 
as per MSDS 

 

2 VOC 70 KL 35 KL 1.4 
g/cm3 

1.5 
g/cm3 

Liquid 
25 0c 

0.1ppm   50-260c Low 3-15.4% Regular Regular Gloves, Mask, 
Goggles 

Take to 
OHC  

 

3 Acid 70 KL 50 KL 1.18 
g/ML 

41.72 
kg/m3 

Liquid 
25 0c 

5 PPM 2140 
mg/kg 

320 
mg/m3 

10-1640c NA 4-19-4% Regular Regular Gloves, Mask, 
Goggles 

Take to 
OHC  

 

4 Caustic  
lye 

70 KL 35 KL 2.13 
 g/cm3 

1.520 
g/cm3 

Liquid 
25 0c 

2 
mg/cm3 

220 
mg/kg 

1mg 
server 
eye 

140 0c NA - Regular Regular Gloves, Mask, 
Goggles 

Take to 
OHC  

 

5 Coal 1500 MT 200 MT 1.8 
g/cm3 

1.9 
g/cm3 

Solid 
25 0c 

0.2 
mg/cm3 

NA NA 220-450c NA 20-
30g/cm3 

Regular Regular Gloves, Mask, 
Goggles 

Take to 
OHC  

 

6. Salt 10,000 
MT 

0.5 - 0.8 MT 2.16 
g/cm3 

133.50g/
cm3 

Solid 
25 0c 

0.25ppm NA NA 14650c NA NA Regular Regular Gloves, Mask, 
Goggles 

Take to 
OHC  

 

7. RO 
Permeate 

Water 

300 KL 300 KL 1g/cm3  Liquid 
25 0c 

Less than 
25ppm 

NA NA 1000c NA NA Regular Regular Gloves, Mask, 
Goggles 

Take to 
OHC  
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1.7 STORAGE HAZARDS & CONTROLS 

Give following details of all Products Raw materials Intermediates &  
Byproducts : 

Sr. 

No 

Name of the 

material 

(Mention 

Concentration 

if any) 

Total 

stored 

Cap. 

Kg/Ltr. 

Actually 

stored 

(total) 

Kg/Ltr. 

Actually 

Stored in 

the 

biggest 

contain 

er 

Kg/Ltr. 

Place of 

its 

storage 

State 

pressure 

(Kg/cm²) 

& Temp. 

(°C) 

Types of 

hazards 

Possible (Fire, 

Explosion, 

Toxic 

Release, Spill 

etc.) 

Control 

Measures 

Provided 

1 Liquid waste 12800 
KL 

2606 KL 350 &  
450 KL 

Underground 
and Over 

Ground tank 

Atmospheric 
pressure and 

Ambient Temp. 

Toxic gas release, Fire, 
Explosion, Spillage 

Scrubber 
system, Overflow 

launder 
connected to 

drain pit 

2 VOC 70KL 35KL 35 KL Tank farm Atmospheric 
pressure and 

Ambient Temp. 

Fire hazard, Spillage, 
Toxic gas 
release 

Dyke wall, Fire 
extinguisher, Fire 
hydrant system 

3 Acid 70KL 50KL 50KL Tank farm Atmospheric 
pressure and 

Ambient 
Temp. 

Spillage, Toxic gas 
release, Corrosive 

Dyke wall, Fire 
extinguisher, Fire 

hydrant 
system 

4 Caustic lye 70KL 50KL 35KL Tank farm Atmospheric 
pressure and 

Ambient Temp. 

Corrosive, Spillage 
and leakage 

Dyke wall, Fire 
extinguisher, 
Fire hydrant 

system 

5 Coal 1500MT 1500M T 200MT Coal shed Atmospheric 
pressure and 

Ambient Temp. 

Fire hazard, CO,  Storage in 
isolated area, 

Sprinkler 
provided, 
Restricted 

entry, 

6 Salt 10000M T 6000M T 0.5- 
0.08MT 

Tank farm Atmospheric 
pressure and 

Ambient 
Temp. 

Spillage and leakage Storage in 
Sludge area, 

Restricted entry 

7 RO 
Permeate water 

300KL 200KL 300KL Underground 
tank 

Atmospheric 
pressure and 

Ambient Temp. 

Spillage and leakage Storage in 
underground 

tank 

8 MEE 
condensate 

475KL 450KL 125KL Above 
ground tank 

Atmospheric 
pressure and 

Ambient 
Temp. 

Spillage and leakage Storage in tank 
farm Dyke wall 

9 Diesel 1000Lit 1000 Lit 200 Lit Shed  Atmospheric 
pressure and 

Ambient 
Temp. 

Fire hazard, Spillage 
and Leakage 

Separate and 
Segregated 

Storage 
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1.8 PROCESS AND VESSEL HAZARDS & CONTROLS  

Give the following details of the manufacturing process - plant and/or product wise. 
Sr. No Name of Plant, 

Department or 

Place 

Name of the 
Hazardous 

Process and 
Operation 

Materials in 
process/operation with 

their quantity and 
concentration 

Name of 
its 

Locati 
on 

Operating 
Parameters 

pressure, temp, 
flow etc. 

Types of hazards 
Possible (Fire, 

Explosion, Toxic 
Release, 
Spill etc. 

Control Measures 
Provided 

1 UG tank and AG 
tank 

Unloading and 
Storage of liquid 

waste 

Tanker Unloading-20- 35KL/tanker 
Storage-5600 KL 
MEE-3200KL SD- 

2400KL 

 
 
 
 
 
 
 
 
 
 
 

 

Under 
Ground 

tank 

 
 
 
 
 
 
 
 
 
 
 
 

Temp- Ambient 
Pressure- 

Atmospheric 
Flow- 50m3/hr 

(approx.) 

 
 
 
 
 
 
 
 
 
 
 
 

Toxic gases and 
fumes. Spillage and 

leakage 

• Tanks are having manhole 
to check level. 

• Liquid level checking 
• Trained manpower 
• Checklist for tanker 

unloading pressure, 
• Earthing to tankers 
• Reflective jackets to 

manpower 
• Reverse horn 
• All tanks Connected to 

Scrubber 
• Work permit system 
• Safety shower provided 
• Mandatory PPE’s like 

safety shoes, hand gloves, 
gas mask, safety goggle. 
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Sr. No Name of Plant, 
Department or 

Place 

Name of the 
Hazardous 

Process and 
Operation 

Materials in 
process/operation with 

their quantity and 
concentration 

Name of 
its 

Locati 
on 

Operating 
Parameters 

pressure, temp, 
flow etc. 

Types of hazards 
Possible (Fire, 

Explosion, Toxic 
Release, 
Spill etc. 

Control Measures 
Provided 

2 PT plant Neutralization and 
filtration 

Reactor-4 numbers. Capacity-
50KL each 

Filtration tanks- 4 numbers. 
Capacity-150KL Acid tanks-2 

numbers. 
Capacity-5kL each 

PT 
plant 

Temp- Ambient 
 Pressure 

Atmospheric 
Flow- 50m3/hr 

(approx.) 

Toxic gases and 
fumes. Spillage and 

leakage 

• Mandatory PPE’s like 
safety shoes, hand gloves, 
gas mask, safety goggle. 

• Work permit system 
• All reactors and tanks are 

connected to scrubber 
• Work permit system 
• Trained manpower round 

the clock. 
• Mandatory PPE’s like 

safety shoes, hand gloves, 
gas mask, safety 

• goggle 

3 MEE plant Stripping, 
Evaporation and 
drying section 

Feed Tank-3 numbers Capacity-
250KL each Condensate tanks-3 
numbers Capacity-150 KL each 
VOC tanks 3 numbers-5kL each 

MEE 
plant 

MEE  :  Temp-90-
100 

deg centigrade 
Pressure- U/vacuum. 

650- 
680mmHG 

Stripper section: 
Temp- 125-135 

Pressure- u/vacuum 
450- 

550mmHg ATFD 
section- 

Temp- 160-170 
Vaccum- 100-150 

mmHg 

Toxic gases and 
fumes. Spillage and 

leakage 

• SCADA based operation 
• Control cabin 
• Instrumentation provided 

for valve operation (by air 
actuated or power 
actuated) 

• Steam piping insulated. 
• Transmitter provided to 

measure-Temp, vacuum, 
flow and level. 

• Trained man power round 
the clock. 

• Work permit system 
• Mandatory PPE’s like 

safety shoes, hand gloves, 
gas mask, safety goggle 

• Dyke wall provided 
• Earthing and bonding 
• Safety shower 
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Sr. No Name of Plant, 
Department or 

Place 

Name of the 
Hazardous 

Process and 
Operation 

Materials in 
process/operation with 

their quantity and 
concentration 

Name of 
its 

Locati 
on 

Operating 
Parameters 

pressure, temp, 
flow etc. 

Types of hazards 
Possible (Fire, 

Explosion, Toxic 
Release, 
Spill etc. 

Control Measures 
Provided 

4 SD plant Forced evaporation Feed tank-2 numbers capacity-
75KL each 

SD 
plant 

Hot air temp- 550- 
600 deg centigrade 

vacuum- 40-50 
mmWC 

Fire, Explosion, Toxic 
gases and fumes. 

Spillage and leakage 

• SCADA based operation 
• Control cabin 
• Instrumentation provided 

for valve operation (by air 
actuated or power 
actuated) 

• Transmitter provided to 
measure-Temp, vacuum, 
flow and level. 

• Trained man power round 
the clock. 

• Work permit system 
• Mandatory PPEs like 

safety shoes, hand gloves, 
gas mask, safety goggle 

• Dyke wall provided 
• Safety shower 
• Earthing and bonding 
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Sr. No Name of Plant, 
Department or 

Place 

Name of the 
Hazardous 

Process and 
Operation 

Materials in 
process/operation with 

their quantity and 
concentration 

Name of 
its 

Locati 
on 

Operating 
Parameters 

pressure, temp, 
flow etc. 

Types of hazards 
Possible (Fire, 

Explosion, Toxic 
Release, 
Spill etc. 

Control Measures 
Provided 

5 ETP plant Biological process 
and Secondary 

treatment 

Equalization tank-400kl 
C-tech basin- 3000 KL 

Overflow of aeration to sec 
treatment tank- 300KL 

 
Sec treatment tank for RO feed-

300KL 

ETP 
plant 

Temp- Ambient 
Pressure- 

Atmospheric 

 
 

Fumes. Fire, Spillage 
and Leakage 

• SCADA based operation 
• Control cabin 
• Instrumentation provided 

for valve operation (by air 
actuated or power 
actuated) 

• Transmitter provided to 
measure-Temp, vacuum, 
flow and level. 

• Trained man power round 
the clock. 

• Work permit system 
• Mandatory PPE’s like 

safety shoes, hand gloves, 
gas mask, safety goggle 

• Dyke wall provided 
• Safety shower, 
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Sr. No Name of Plant, 
Department or 

Place 

Name of the 
Hazardous 

Process and 
Operation 

Materials in 
process/operation with 

their quantity and 
concentration 

Name of 
its 

Locati 
on 

Operating 
Parameters 

pressure, temp, 
flow etc. 

Types of hazards 
Possible (Fire, 

Explosion, Toxic 
Release, 
Spill etc. 

Control Measures 
Provided 

6 RO plant Tertiary treatment RO1-300KL*2 
numbers RO2- 

60*2numbers Permeate tank- 
300KL 

Rejeact-200KL 

RO 
plant 

Temp- Ambient 
Pressure:2 5- 

50kg/cm2 

Spillage and leakage • SCADA based operation 
• Control cabin 
• Instrumentation provided 

for valve operation (by air 
actuated or power 
actuated) 

• Transmitter provided to 
measure- Conductivity 
flow and level. 

• Trained man power round 
the clock. 

• Work permit system 
• Mandatory PPE’s like 

safety shoes, hand gloves, 
gas mask, safety goggle 

• Dyke wall provided 
• Safety shower, 
• Awareness training 
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Sr. No Name of Plant, 
Department or 

Place 

Name of the 
Hazardous 

Process and 
Operation 

Materials in 
process/operation with 

their quantity and 
concentration 

Name of 
its 

Locati 
on 

Operating 
Parameters 

pressure, temp, 
flow etc. 

Types of hazards 
Possible (Fire, 

Explosion, Toxic 
Release, 
Spill etc. 

Control Measures 
Provided 

 
 
7 

MVRE 
Plant 

Evaporation Feed tank-25 KL*2 nos 
Condensate tank- 
7.5KL*2numbers 

MVRE 
plant 

Temp-60 deg 
centigrade 

Pressure- 120-150M 
bar(-) 

Spillage and leakage • SCADA based operation 
• Control cabin 
• Instrumentation provided 

for valve operation (by air 
actuated or power 
actuated) 

• Transmitter provided to 
measure- Conductivity 
flow and level. 

• Trained man power round 
the clock. 

• Work permit system 
• Mandatory PPE’s like 

safety shoes, hand gloves, 
gas mask, safety goggle 

• Dyke wall provided 
• Safety shower, 
• Awareness training 
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Sr. No Name of Plant, 
Department or 

Place 

Name of the 
Hazardous 

Process and 
Operation 

Materials in 
process/operation with 

their quantity and 
concentration 

Name of 
its 

Locati 
on 

Operating 
Parameters 

pressure, temp, 
flow etc. 

Types of hazards 
Possible (Fire, 

Explosion, Toxic 
Release, 
Spill etc. 

Control Measures 
Provided 

8 Boiler Steam generation Water feed tank-10KL 
Coal-1500MT 

Boiler Temp-380 deg 
centigrade Pressure- 

30 kg/cm2 

Burn injury, Fire, 
Inhalation 
Explosion 

• SCADA based operation 
• Control cabin 
• Instrumentation provided 

for valve operation (by air 
actuated or power 
actuated) 

• Transmitter provided to 
measure- Conductivity 
flow, level and Pressure. 

• Trained man power round 
the clock. 

• Work permit system 
• Mandatory PPE’s like 

safety shoes, hand gloves, 
gas mask, safety goggle 

• Safety shower 
• Awareness training 
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1.9 OTHERS HAZARDS & CONTROLS. 

The following activities and related hazards are present in the premises 

because of activities and processes carried out in the plant. 
The hazards / activities are 

 

- Loading and unloading of Hazardous waste materials 

- Handling of materials 

- Working on or near Machinery  

- Operation of pumps and motors,  

- Electrical System including transmission line in switch yard  

- Transportation of material /equipment with help of vehicle, 

conveyor, pipelines etc 

- Machinery Haza r ds   

- Utilities, Air, Steam etc. 

- Fuels 

These contributes t o  variety of hazards like  

- Fire 

- Explosion 

- Noise induce hearing Loss 

- Electrical Hazards – Electrical Shock, Fire Flash over  

- Physical hazards – Slip / Trips / Fall from height / Falling of material 

from height / Sharp / slippery / unguarded machineries / hot 

surfaces / Chemical hazards.  

 

Necessary control measures depending on the type of hazards are 

adequately provided and recommend to be maintained in good working 

condition. Their proper maintenance and safe working procedures are 

available & are expected to be followed on continuous basis. 
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OCCUPANCY CLASSIFICATION 

The DETOX is classified as Industrial Building as per NBC Code 2016. DETOX 

is considered as High Hazard Occupancy as per NBC Code 2016.   

 

APPLICABLE CODES 

• Factory Act 1948, Gujarat Factories Rules 1963 

• Environment Protection Act  

• The Gujarat Fire Prevention and Life Safety Measures (Amendment) 

Act, 2021 

As per notification issued by Urban Development and Urban Housing 

Department, Sachivalay, Gandhinagar notification no – GH/V/68 of 

2021/AGN -102021-100-L1dated 8th July 2021, Fire NOC is not 

required for the Industrial building covered under the Factories Act, 

1948.  

• Indian Boiler Rules 
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INVESTIGATION TEAM PROFILE 

Solomax Fire Solutions LLP have designated qualified and experienced 

investigators to perform this accident investigation as under: 

1. Mr. L.K. Dungrani 

(Dy. Director Industrial Safety & Health Rtd., Govt. of 

Gujarat)  

Qualification: Mechanical and Electrical Engineer 

Experience :  More than 45 Years in the field of the HSE. 

2. Mr. R. R. Jambudi 

Qualification: Civil Engineer, PDIS 

Experience :  More than 33 Years in the field of the HSE. 

 

3. Mr. K. B. Panchal 

Qualification: Electrical Engineer, PDIS 

Experience :  More than 35 Years in the field of the HSE. 

 

DETOX INDIA PVT LTD, ANKLESHWAR TEAM 
 

1.    Mr. Dharmendra Chothani, Unit Head 

2.    Mr. Bhaskar Datir, SD Plant Head 

3.    Mr. Bhaskaranand Bhatt, Lab. Head, 
4.   Mr. Asfak Katlariwala, Head – Elect. 

5.   Mr. Sachin, Head – IT 
6.   Mr. Vikas Prasad, Head HR 

7.   Mr. Vishal Bhanderi 
8.   Mr. Dipu 

9.   Mr. Rohit Kumar Prasad 
10. Mr. Vicky Chaudhary 

11. Mr. Dhwanil Shroff 
12. Mr. Ayashkanta Misra 

13. Mr. Nishant Modi 
14. Mr. Bhavik Patel, 

15. Mr. Chandra Prakash Singh 
16. Mr. Kirit Dhokiya 

17. Mr. Pradhuman Purohit 

18. Mr. Sanjay 
19. Mr. Nikhil Mokhariya 

20. Mr. Abhimanyu Yadav 
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INVESTIGATION PROCESS 

The Team was identified by Solomax to investigate into the serious 

Accident. The following methodology was used to collect the data, 

information, and to identify all the possible root causes of this accident. 

During the process, employees of the Company were interviewed and the 

statements were taken. The contractor workers of M/s. Panchmurti 

Fabricators and other contractor workers who were working in nearby 

vicinity of the accident spot and Workshop area were interviewed. 

 

 

PRELIMINARY SITE VISIT

DATA COLLECTION

DOCUMENTATION REVIEW

CCTV FOOTAGE REVIEW

INTERVIEW OF DIRECT/INDIRECT WITNESSES

RECREATION OF THE ACCIDENT

STATEMENT OF THE WITNESSES

ACCIDENT SITE VISIT WITH WITNESSES

IDENTIFICATION OF ALL POSSIBLE CAUSES

OBSERVATION & RECOMMENDATIONS 
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THE PLANT 

SPRAY DRYER PLANT - The Plant in which the Accident 
took place 

The accident occurred in Feed Tank 1 of 75KL capacity situated in Spray 

Dryer Plant. There are two identical tanks located side by side in open area. 

These tanks are vertical cylindrical tanks provided with dyke wall 

surrounding the tank. The tanks are of MS with rubber lining inside the 

tank. These tanks are provided inside the dyke wall.  

The Spray Dryer Plant Control room is situated in the building near the tank 

which is approx. 4 mtr from the tank. The building is having ground plus 

one floor. On first floor Offices and Electrical rooms are situated. The plant 

having different five level floors. Each floor is provided with Fire Hydrants 

and Fire Hose Boxes. 

 

Fire Protection Systems 

Entire Plant is covered with Fire Hydrant System to protect plant in case of 

Fire Incident. Entire plant is covered with 61 Nos of Single headed Fire 

Hydrants, 4 Nos of Water Monitors, 2 Nos of Foam Trolley of 200 Liters 

capacity. The different types of Fire Extinguisher – Portable and Wheel 

mounted extinguishers are installed in the plant premises. Each floor in the 

plant are provided with Portable Fire extinguishers. Total 3 Nos of Pump 

are installed for Fire Hydrant System which are Electric Main Pump, Jockey 

Pump and Diesel Engine Standby Pump.  

The Spray Dryer Plant is covered with Fire Hydrant System peripherally. In 

the plant all the areas / floors covered with Portable Dry-Chemical Fire 

Extinguishers, Foam Extinguishers, Riser Hydrant Points on each floor of 

the building. Extinguishers were kept in entire plant on the ground floor, 

top floor. 
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Means of Egress 

The Feed Tank is installed on the pedestal on ground and having direct 

access from the plant road. For accessing the roof of the tank, monkey 

ladder is provided with cage guard and for access to the ladder a structural 

platform was erected recently. These are the primary means of egress for 

the tank. Normally, there is no routine operation / work on the on the 

platform of the tank except for maintenance of level gauge. 

 

Fire Fighting Training 

The Company had an internal fire safety training program that provided 

guidance to their employees and contracted employees. As part of this 

program, EHS Team provide their employees fire prevention and fire safety 

along with induction safety training.  

As a part of the Training and Awareness Sessions, Mock drills are carried 

out periodically.  

 

The EHS & Fire Department 

The EHS & Fire Department has 7 personnel for day-to day Operations. The 

operations are in three shifts. This department has one Fireman. OHC is 

also established inside the premises. One full time doctor and one male 

nurse are available in each shift. One Ambulance van with Driver are 

assigned in each shift. A Manager heading the EHS & Fire Department. 

Team of First Aiders and Fire Fighting members are identified across all 

plant and their presence in the plant premises are well defined by board 

with IN/OUT information which is displayed near Main Entry Gate. The list 

of these members are displayed in Security Control room.  
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THE ACCIDENT 

As a part of routine maintenance, repair and replacement, the job of 

installation / fabrication of Steps, platform and hand railings for Feed Tank 

– 1 of the Spray Dryer plant was assigned to Maintenance Department. A 

Fabrication and Erection contractor was identified for this particular job who 

is regularly carrying out the Fabrication, erection and other routine 

maintenance activities in the plant.  

 

The job of inner lining was carried out almost 3 months before the accident 

by the Lining Contractor who was hired for particular job.  

 

As a part of routine maintenance, repair and replacement, the job of 

installation / fabrication of Steps, platform and hand railings for Feed Tank 

– 1 of the Spray Dryer plant was assigned to Maintenance Department. A 

Fabrication and Erection contractor was identified for this particular job who 

is regularly carrying out the Fabrication, erection and other routine 

maintenance activities in the plant.  

For routine maintenance of Level Indicator which was on the top of the 

tank, it was decided to have a railing on the tank roof with platform at 

ground level for the tank. These jobs were assigned to the Team of the 

contractor. The job of the platform and steps was in progress since 30th 

Nov. 2024.  

 
Factory Activities and Accident Discovery 

The Company is involved in Treatment of Industrial Waste Water 

(Hazardous Waste). The company is working in three shifts and one general 

shift.  
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Shift Timings are as under:  

• 1st shift  : 06.00 AM to 02.00 PM 

• 2nd Shift  : 02.00 PM to 10.00 PM 
• 3rd Shift  : 10.00 PM to 06.00 AM 

• General Shift : 08.30 AM to 05.00 PM 
 

On December 3rd, 2024, employees were fully engaged in their routine 

daily activities, performing tasks according to the duties assigned to them. 

Each employee carried out their responsibilities as per the established work 

schedule, contributing to the smooth operation of the facility. The activities 

varied depending on the specific roles and duties assigned, ensuring that 

all operational functions were carried out efficiently throughout the day.  

Suddenly sound like explosion heard in the all the plants at 12:40 PM and 

employees running out from plants is noted. 

Site Emergency team responded to emergency and immediately started 

their action for rescue. There was no Fire or any subsequent damage to any 

plant equipment, Electrical System or building except window glasses of 

Spray Dryer Control room building and its false ceiling on ground floor. 

 
Fire Department Notification and Response 

First call was made to Ambulance van by the internal team and for external 

help call was given to Police at 12:45 PM and the Police team reached the 

plant at 13:30 PM. And later other responses from external 

agency/companies came to support and necessary help. 

 
Casualties 

In this accident, total four contractor workers died on the spot due to 

multiple injuries. After the accident there was no person reported to OHC 

for any injury or any complaint related to body part. 
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TIME LINE  

  

    

Date 
DDMMYY  

Time 

(Hr:Min) 

Event/Activity 

30/11/2024 09:00 to 

20:00 

The Team of workers of Contractor consists of nine 

persons reported on duty and worked on the 

providing steps and platform for the Feed Tank 1. 

(Attendance Sheet and Statement) 

30/11/2024 12:26  The four workers of the Contractor were found 

shifting the channels, plates with the help of a 

trolley from Fabrication workshop to the Site (Feed 

Tank 1) (CCTV Footage of Store Road2) 

01/12/2024 09:00 to 

14:00 

The Team of Contractor consists of six persons 

reported on duty and worked on the providing steps 

and platform for the Feed Tank 1. The job was 

carried out on the ground near the tank. 

(Attendance Sheet) 

02/12/2024 09:00 to 

18:00 

The Team of Contractor consists of eight persons 

reported on duty and worked on the providing steps 

and platform for the Feed Tank 1. They have 

prepared some of the material for hand railing in 

Maintenance Workshop / Fabrication yard. 

(Attendance Sheet and Statement) 

03/12/2024 09:00 On the day of the accident, the team of eight 

persons including their Supervisor reported at site. 

All plant of Detox India Pvt. Limited were working 

normally and all other activities were normal. After 

Tool Box Talk and permit issuance they started 

setting up for the job of providing Hand Railing on 

the top of the Feed Tank 1 of Spray Dryer Plant. 

(Attendance Sheet and Statement) 

03/12/2024 11:30 The Mechanical Engineer while he was passing by 

and going for checking the job of pressure tube he 

has seen the team working on the ground near the 

tank. (Interview) 
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Date 
DDMMYY  

Time 

(Hr:Min) 

Event/Activity 

03/12/2024  12:40  Accident occurred – The explosion shook the area 

damaged the roof and connected accessories. All 

four persons who were working on the top of the 

tank were also thrown away and fell in different 

direction inside and outside the plant premises. The 

Tank top roof cover flew off and fell approx. 20 mtr 

on ground which is across the road from the tank in 

the plant premises. The connected piping also flew 

off and fell near the roof. The segment of the hand 

railing of different sizes fell in all the directions on 

the roof of nearby buildings, road and terrace.(Site 

evidence, CCTV Footage, Statement) 

03/12/2024 12:40 Hearing the blast, all the present employees rushed 

to the site for helping and rescue. There is no sign 

of any Fire or any subsequent event, the team 

initiated the rescue operations with internal 

resources. The contractor workers started running 

outside. (CCTV footage and Site condition) 

03/12/2024 12:41 Company Ambulance entering the plant premises 

(CCTV footage) 

03/12/2024 12:42 Safety Team arranged to cordon the accident area 

with help of danger tape and arranged the blankets 

to cover the body of the victims.  

03/12/2024 12:50 Information given to Police and informed about the 

Serious accident. 

03/12/2024 13:05 Head count was carried out and it was noted that 

total four persons are missing. Search operation 

was initiated. 

 

One of the victims was found inside the blade area 

of Cooling Tower fan. He was rescued and brought 

to the ground. (Interview with Safety Team) 
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Date 
DDMMYY  

Time 

(Hr:Min) 

Event/Activity 

03/12/2024 13:25 It was informed that fourth person is still not 

traceable. The search inside and outside the 

premises started. 

03/12/2024 13:30 Police reached the plant premises and took over the 

charge. 

03/12/2024 15:10 Fourth person was traced outside the plant 

boundary and company ambulance sent outside the 

gate near boiler and brought him inside the 

premises. (CCTV footage) 

03/12/2024 16:18 First outside Ambulance reached at site. 

03/12/2024 17:01  Four Ambulances went outside with bodies of the 

victims. The vehicles of Police and other authorities 

went outside. 

 03/12/2024 17:05 Search operations was carried out for casualties 

and pieces of scattered material but no other 

causalities reported.  
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KEY CONTRIBUTORY FACTORS  : 
 

Sr. No. FACTOR 

INFLUENCING  

OBSERVATIONS 

1.  HUMAN The contractor workers were working on 

the top of the Tank at the time of 

accident. They were involved in 

mechanical jobs which could generate the 

sparks. 

There was no direct witness who has seen 

the team working on the top of the tank 

or accident. 

2.  TECHNICAL 

 

The tank contains the Industrial effluents 

received from various industries as 

Hazardous Waste. The presence of 

flammable gases from the effluent might 

have generated inside the tank.  

The tank was in process and loading and 

unloading continuously. This allowed the 

oxygen presence in the tank. 

The spark from some source set this 

mixture on flash fire. The flash fire have 

generated over pressure inside the tank.  

The HAC drawing was also not having the 

tank area identified for any Zone 

classification. 

The vent was not allowed to release the 

evaporation / gases.  

3.  ORGANIZATIONAL 

 

The hazard of presence of flammable 

gases were never identified or thought of.  

The acceptance criterial for receipt of the 

Industrial effluent and treatment 

parameter were based on the Lab test. 

These tests does not include the presence 

of volatile substances in the sample. 

4.  ENVIRONMENTAL There would have been generation of the 

flammable gas entrapped inside the tank. 
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HYPOTHESIS  

Based on above mentioned facts, interview of plant personnel and 

contractors’ workers, CCTV footage, site conditions – locations of scattered 

material / equipment, and statement of direct / indirect witness, it was 

found that there was flash fire inside the closed tank having very limited 

vent and that led to the over pressure inside the tank. The whole tank lifted 

up few inches and the roof of the tank got detached from the weld joint and 

fallen down on the floor.  

All the persons who were working on the tank roof were died on the spot 

and there was no direct witness who has seen them working on the tank. 

Based on the circumstantial evidence and statement, it was defined that 

the team was working on the roof of the tank. The detachment of the roof 

was because of over pressure generated due to flash fire. The possibility of 

flash fire was due to  

1. Fuel :  The presence of Flammable gas inside the 

tank. The generation of the gas inside the gas might 

have due to Industrial effluent which might have high 

in volatile compounds. 

2. Oxygen  :  Repeated Loading / unloading of effluent 

from / to the tank has allowed the ambient air to 

enter in the tank 

3. Spark / Heat  :  The possible reasons behind the 

generation of Spark or heat which ignited the 

mixture of fuel and air -  

a. Static Electricity :  As the tank is earthed / 

grounded, the generation of the static 

electricity is nullified. 
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b. Electrical Spark  :  No electrical equipment on 

the tank near the vicinity of vent. 

c. Hammering  :  There was no hammer observed 

in the vicinity. 

d. Hot work – Welding/ Grinding : The evidence 

related to welding – the welding cables were 

found and pieces of the welding electrodes 

were found on the ground. It is pertinent to 

note that if the welding machine is connected 

closest electrical source, then the welding 

could not have been carried on top of the tank 

as the cable was not sufficiently long for the 

same. The numbers of welding electrodes were 

found near the roof of the tank on the ground.  

 

Based on the scenario, the available photographs, CCTV footage, the 

position of the fallen roof of the tank, the presence of fallen welding 

electrodes, the absence of any eye witnesses, and the scattered pieces of 

material, the exact cause of the sparks remains unknown. On detailed 

investigation / analysis of the evidence, that activities such as welding, 

grinding have been carried out on the ground.   

However, there is no direct observation of these activities, and they were 

not captured on any CCTV footage. As a result, the possibility of ignition 

from an unidentified or unknown source cannot be ruled out. 
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ANNEXURE 1 FACTORY LICENSE 
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ANNEXURE 2 OHS POLICY 
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ANNEXURE 3  QHSE IMS POLICY 
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ANNEXURE 4  KEY PLAN 
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ANNEXURE 5 FACTORY LAYOUT AND ACCIDENT SPOT 

 
 
 

N 

Accident spot 
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ANNEXURE 6  

CONSOLIDATED CONSENT & AUTHORIZATION 

(CC&A)  (First Page of CC&A) 
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ANNEXURE 7  FORM NO 37 WORK PLACE 

MONITORING 
(Amonia,H2S,CS2,Nox,RSPM,SO2,Total Dust are also being done)
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ANNEXURE 8   WORK PERMIT FORM 
(Sample copy of one of the Permit Form) 
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ANNEXURE 9   ELECTRICAL TOOL INSPECTION 

STICKERS   

 

286



CONFIDENTIAL AND PRIVILEGED  
SOLOMAX FIRE SOLUTIONS LLP 

 

Accident Investigation Report 2025 Detox India Pvt Ltd 60 

 

ANNEXURE 10   DETAILS OF HEAD COUNT 
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ANNEXURE 11   PERMIT UNDER WHICH THE JOB 

CARRIED OUT 
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ANNEXURE 12   HEIGHT WORK PERMIT UNDER 

WHICH THE JOB CARRIED OUT 
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ANNEXURE 13   JOB SAFETY ANALYSIS FOR 

PARTICULAR JOB 
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ANNEXURE 14   DETAILS OF THE HOT WORK CARRIED OUT ON THE TANK 
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ANNEXURE – 9A STATEMENT OF WINTESS (INDIRECT) 
DHARMENDRA CHOTHANI (UNIT HEAD) 
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ANNEXURE – 9B STATEMENT OF WINTESS (INDIRECT) 
BHASKAR DATIR (HEAD- SD PLANT) 
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ANNEXURE – 9 C STATEMENT OF WINTESS (INDIRECT) 

BHASKARANAND BHATT (HEAD- LAB.) 
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ANNEXURE – 9  D STATEMENT OF WINTESS (INDIRECT) 
CHANDRA PRAKASH SINGH 
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ANNEXURE – 9  E STATEMENT OF WINTESS (INDIRECT) 

ABHIMANU YADAV (CONTRACTOR – M/s. PANCHMURTI FABRICATOR) 
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ANNEXURE – 9  F STATEMENT OF WINTESS (INDIRECT) 
    KIRIT DHOKIYA (OPS PT) 
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ANNEXURE – 9  G STATEMENT OF WINTESS (INDIRECT)  
PRADHUMN PUROHIT (SAFETY OFFICER) 
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ANNEXURE – 9  H STATEMENT OF WINTESS (INDIRECT) 
SACHIN (IT HEAD) 
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ANNEXURE – 9  I STATEMENT OF WINTESS (INDIRECT) 
SANJAY RAJBHAR (LAB CHEMIST) 
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ANNEXURE – 9  J STATEMENT OF WINTESS (INDIRECT) 
VIKAS PRASAD (ASSTT. MANAGER HR) 
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ANNEXURE – 9   K STATEMENT OF WINTESS (INDIRECT) 
AYASKANTA MISRA (HEAD MECH MAINT) 
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ANNEXURE – 9  L STATEMENT OF WINTESS (INDIRECT)L 
BHVIN (HR) 
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ANNEXURE – 9  M STATEMENT OF WINTESS (INDIRECT) 
DHVANIL SHROFF (MAINT. OFFICER) 
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ANNEXURE – 9  N STATEMENT OF WINTESS (INDIRECT) 
DIPU RAJBHAR (DM OPERATOR – NEAR THE ACCIDENT SPOT) 
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ANNEXURE – 9  O STATEMENT OF WINTESS (INDIRECT) 
NIKHIL MOKHARIYA (SAFETY OFFICER – WHO SIGNED THE PERMIT) 
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ANNEXURE – 9  P STATEMENT OF WINTESS (INDIRECT) 
NISHANT (ELECTRICAL OFFICER) 
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ANNEXURE – 9 Q STATEMENT OF WINTESS (INDIRECT) 
VICKY KUMAR (SD PLANT OPERATOR) 
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ANNEXURE – 9 R STATEMENT OF WINTESS (INDIRECT) 
VISHAL BHANDERI (SD PLANT OPERATOR) 
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ANNEXURE – 9  S STATEMENT OF WINTESS (INDIRECT) 
ROHIT KUMAR (SUPERVISOR OF M/s. PANCHMURTI FABRICATORS) 
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ANNEXURE – 9  T STATEMENT OF WINTESS (INDIRECT) 
ASFAK KATLARIWALA (HEAD – ELECTRICAL) 
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FEED TANK 1 OF SPRAY DRYER PLANT 
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THE TANK AND THE ROOF 
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ROOF TOP FELL ON OPEN GROUND 
 
 

 
 

PIECE OF PIPE WAS CONNECTED ON TOP OF THE ROOF DETACHED AND FELL NEAR GROUND 
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TANK NOZZLE AND OPEN VENT WITH LOOSE PLATE (ON ONE BOLT) 

 

 
MATERIAL BEING SHIFTED 
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CABLE AND MARK OF CUTTING ON GROUND 
 

 
 

PIECE OF ELECTRICAL CABLE WHICH WAS CONNECTED WITH POWER SOURCE AND SOCKET 
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PIECE OF ELECTRICAL CABLE WHICH WAS CONNECTED WITH POWER SOURCE AND SOCKET AND 
PIECE OF HAND RAILING TIED FROM TOP OF THE TANK WITH ROPE 

 
 
 

 
 

WELDING HOLDER ON GROUND NEAR STAIR CASE 
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ELECTRICAL POWER SOCKET ON THE PLATFORM OF THE TANK (DYKE) 
 

 
 

WELDING RETURN AND CABLES ON GROUND NEAR TANK STAIRCASE 
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ELECTRICAL TOOL WITH ELECTRICAL INSPECTION STICKER 

 

 
WELDING MACHINE WITH ELECTRICAL INSPECITON STICKER 

 

 
ELECTRICAL SOCKET 
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ELECTRICAL GRINDING MACHINE BIG ON GROUND NEAR STAIRCASE 
 
 

 
 

PIECE OF HAND RAILING FALLEN ON ROAD NEAR THE TANK 
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BROKEN PIECE OF GRINDING MACHINE (SMALL) FOUND NEAR ROAD 
 
 

 
 

STAIRCASE, WELDING MACHINE AND CABLES 
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FEED TANK 1 OF SPRAY DRYER PLANT 

 
 

 
PIECE OF HAND RAILING WITH CLEAT WHICH ON THE TOP OF THE TANK 
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WELDING MACHINE IN CONTRACTOR SHED 

 
 

BROKEN LEVEL INDICATOR WHICH WAS ON THE TANK ROOF 
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THE DRILLED HOLE DIA MAY BE INCREASED BY CUTTING WITH ARC  
 

 
 

CLEAT ON THE TANK 
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CLEAT WELD SPOT 
 

 
 

CLEAT WITH BOLTED HAND RAILING 
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18 Guidelines for Environmental Compensation: 

Hon‘ble National Green Tribunal (NGT) has issued the direction in several cases to impose the 

penalty on the non-complying polluting units to GPCB and also directed Central Pollution Control 

Board (CPCB) to take penal action for failure and recover the compensation for damage to the 

environment. 

Following the directions, CPCB, New Delhi has issued ―Report of the Methodology for Assessing 

Environmental Compensation and Action Plan to Utilize the Fund‖ (CPCB Methodology). 

Further for the Bio-Medical Waste Management Rules, 2016, the CPCB has published Guidelines 

for ―Imposition of Environmental Compensation Charges against Healthcare Facilities and 

Common Biomedical Waste Treatment Facilities‖. 

Gujarat Pollution Control Board‘s Environmental Compensation Guidelines to be followed in the 

Gujarat State are as under: 

18.1 Cases to be considered for levying Environmental Compensation (EC): 

a) Discharges in violation of consent conditions, mainly prescribed standards/ consent limits. 

b) Not complying with the directions issued, such as direction for closure due to non- 

installation of OCEMS, non-adherence to the action plans submitted etc. 

c) Intentional avoidance of data submission or data manipulation by tampering the Online 

Continuous Emission / Effluent Monitoring systems. 

d) Accidental discharges lasting for short durations resulting into damage to the environment. 

e) Intentional discharges to the environment -- land, water and air resulting into acute injury 

or damage to the environment. (Here, it also includes discharge of spent acid, hazardous 

wastes or untreated effluent through tanker or other media into water body, dumping of 

hazardous wastes etc.)  

f) Injection of treated/partially treated/ untreated effluents to ground water. (here, it also 

includes illegal discharge of effluent or hazardous wastes into underground water strata i.e. 

through wells, bore-well, reverse boring etc) excluding permitted activity. 

18.2 Assessment for levying Environmental Compensation: 

a) For the cases- ( i )  Discharges in violation of consent conditions, mainly prescribed 

standards/ consent limits, (ii) Not complying with the directions issued, such as direction 

for closure due to non- installation of OCEMS, non-adherence to the action plans 

submitted etc., (iii) Intentional avoidance of data submission or data manipulation by 

ANNEXURE – R2
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tampering the Online Continuous Emission / Effluent Monitoring systems. 

assessment of Environmental Compensation shall be calculated as per formula as mentioned in 

Para number 1.3 of CPCB Methodology, which is as under: 

EC = PI x N x R x S x LF 

Where,  

 EC is Environmental Compensation in Rs.  

 PI = Pollution Index of industrial sector (For Red Category- 80, for Orange Category- 

50 and for Green Category- 30) 

 N = Number of days of violation took place (here, factor ―N‖ = Number of Days 

Starting from the date of inspection based on which direction issued or the due date of 

directions, Ending to the date of inspection of compliance verification or date of 

power disconnection, whichever is earlier) 

 R = A factor in Rupees (Rs.) for EC (In case of industrial investment in plant & 

machinery is less than 25 Lacs, R shall be considered 100, in other cases - 250) 

 S = Factor for scale of operation (Small Scale- 0.5, Medium- 1 and Large- 1.5) 

 LF = Location factor (Here, Regional officer shall mention Location factor (LF) in 

their inspection report of revocation.) 

b) Assessment of EC as per above formula and amount of applicable BG as per the BG 

scheme, out of whichever is higher, shall be considered for deciding final EC amount. 

18.3 Assessment for levying EC for cases mentioned below: 

For the cases, (i) Accidental discharges lasting for short durations resulting into damage to 

the environment, (ii) Intentional discharges to the environment -- land, water and air 

resulting into acute injury or damage to the environment. (Here, it also includes discharge of 

spent acid, hazardous wastes or untreated effluent through tanker or other media into water 

body, dumping of hazardous wastes etc.), (iii) Injection of treated/partially treated/ 

untreated effluents to ground water. (here, it also includes illegal discharge of effluent or 

hazardous wastes into underground water strata i.e. through wells, bore-well, reverse boring 

etc) excluding permitted activity, assessment of Environmental Compensation shall be 

calculated as under in two parts: 

a) Interim Environmental Compensation: 
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Interim Environmental Compensation shall be levied as suggested by 

Hon‘ble NGT in its order No.95 of 2018 dated 11.01.2019 as under: 

1. Rs. 1 Crore for large scale industry, 

2. Rs. 50 Lakh for medium scale industry, 

3. Rs. 25 Lakh for small scale industry. 

b) Additional Environmental Compensation: 

Additional Environmental Compensation shall be levied as per the para 1.3.2. 

of CPCB Methodology. i.e. Based on detailed investigations from expert 

institutions/organizations based on which environmental compensation will 

be decided. 

18.4 Assessment for levying EC in case of industrial accident: 

In case of industrial emission due to industrial accident, Environmental 

Compensation shall be levied as per status of Air Quality: 

State/status of Air 

Quality 

Environmental Compensation 

 Large scale Medium Scale Small scale 

Severe +/ 

Emergency 

Rs. 1.0 Cr Rs. 50 Lakh Rs. 25 Lakh 

Severe Rs. 50 Lakh Rs. 25 Lakh Rs. 10 Lakh 

Very Poor Rs. 25 Lakh Rs. 10 Lakh 

Moderate to Poor Rs. 10 Lakh 
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Here, 

1. State/status of air quality shall be defined and reported by the Regional Office 

based on the situation of the site and analytical results/photographs. 

2. In case of accident having causality, it shall be considered as severe/emergency. 

18.5 Assessment for levying EC for non-compliances under Biomedical Waste. 

a) For levying Environmental Compensation if non-compliance observed under the Bio- 

Medical Waste Management Rules, 2016 and amendment thereof, the CPCB Guidelines 

for ―Imposition of Environmental Compensation Charges against Healthcare Facilities and 

Common Biomedical Waste Treatment Facilities‖ shall be followed. 

b) Applicable EC shall not be less than applicable BG as per prevailing BG policy. 

18.6 Assessment for levying EC for non-compliances under Plastic Waste Rules: 

a) In case closure direction issued for following non-compliances under the Plastic 

Waste Management Rules, 2016 and as amended thereof.  

i Manufacturing of plastic bags, sheets or like of thickness mentioned in latest rules 

& manufacturing of banned items. 

ii Non submission of EPR Action plan for Back collection of post-consumer 

plastic waste. 

iii Operating without registration 

b) For levying Environmental Compensation if non-compliance observed under the Plastic 

Waste Management Rules, 2016 and amended thereof, the CPCB Guidelines for 

―Assessment of Environment Compensation to be levied for violation of Plastic Waste 

Management Rules, 2016‖ shall be followed.  

c) Applicable EC shall not be less than applicable BG as per prevailing BG policy. 

18.7 Assessment for levying EC under Solid Waste Rules: 

a) In case of open burning of solid waste on land, including at landfill sites, for each such 

incident or default, violators including the project proponent, concessionaire, ULB, any 

person or body responsible for such burning, shall be liable to pay environmental 

compensation as under as per Para 20 of Point No. 8 of Hon‘ble NGT order dated 

26/03/2019 in the matter of O.A. No. 606/2018, 
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i Simple Burning – Rs. 5,000/- 

ii Bulk Waste Burning – Rs.  25,000/- 
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18.8 For levying Environmental Compensation if non-compliance observed under the 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 

2016 

The CPCB Guidelines for ―Determination of Environmental Compensation to be recovered for 

violation of Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 

2016‖ shall be followed with CPCB guideline for ―Enforcement Framework for Effective 

Implementation of Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016‖. 

18.9 Penalty calculation for tanker caught in illegal activity as per Hon‟ble NGT order dated 

19/02/2020 in the matter O.A. No. 44/2016.  

Sr. No. 
Category of Vehicle Penalty Amount 

1 Vehicles/ Equipments/ Excavators with showroom value 

more than Rs. 25 lacs and less than 5 years 

old. 

Rs. 4 lacs 

2 Vehicles/ Equipments/ Excavators with showroom value 

more than Rs. 25 lacs and more than 5 years but less than 10 

years old. 

Rs. 3 lacs 

3 For the remaining Vehicles older than 10 years/ Equipments 

/ Excavators which are otherwise legally permissible to be 

operated and not covered by Serial No. 1 and 2. 

 

Rs. 2 lacs 

Note – I: On repetition of the offence by the same vehicle/ equipment, Order dated 

05.04.2019 will be applicable.   

 

Note – II: The option of release may be available for a period of one month from the date 

of seizure and thereafter, the vehicles maybe confiscated and auctioned. 

18.10 Assessment for levying EC for illegal activities not mentioned herein above 

a) In cases where industry/ activity which cannot be permitted/not mentioned herein above 

points like illegal activities. Environmental Compensation of Rs. 25 Lakh shall be levied at 

the time of issuing closure direction.  

383



 

Page 239 of 337 

 

GPCB Technical Manual 

 

18.11 Repeated violation 

a) In case of repetition of similar violation within a year from the date of the first violation, 

the amount of EC shall be doubled in amount 

18.12 Applicability of Scheme 

a) In cases where Specific directions issued regarding EC by Hon. NGT /Supreme Court/ 

High Court, in such cases this scheme is not applicable. 

b) This scheme is subject to amendment/ changes if any new guidelines provided by CPCB or 

any directions from Hon‘ble Courts. 

c) EC amount to be levied from Industry/person shall be decided at the time of closure 

direction, except for cases EC is to be calculated as mentioned in para no. 1.3 of CPCB 

methodology (EC shall be decided at the time of revocation). 

d) Revocation order shall be issued only on receipt of EC amount by the Board. 

18.13 Payment of EC in instalment (Board Office order dated 23/08/2021, Approval in Board 

meeting-257 dated 03/08/2021)  

a) ―A minimum amount of 50% has to be deposited by the industry to pay the EC and the 

remaining amount can be paid in lump sum or in installments with a simple annual interest 

rate of 12% within a maximum period of six months from the date of approval of 

revocation.‖  

18.14 Date of implementation of EC guideline (Board Office order dated 23/08/2021, 

Approval in Board meeting-257 dated 03/08/2021)  

a) EDC Policy shall be applicable from 28/08/2019 to those industry, who apply for first time 

revocation. 

b) Units where trial revocation has been granted before dated 28/08/2019 and permanent 

revocation has not been granted, subsequent revocations will have to be granted without 

levy EDC. 

c) In this matter, if any order is passed by the Hon‘ble NGT, that order shall be binding on 

those units 
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18.15 EC Committee (Board Office order dated 13/02/2023) 

a) A Committee is being constituted to verify EC to be levied as proposed by Unit Head. 

b) All such file shall be endorsed by the members of committee and put to Member Secretary. 

In case of EC to be levied based on numbers of days, Unit Head shall put up to Member 

Secretary whenever any query on EC for number of days file to be routed through 

committee. 

c) Committee Chairman can invite Legal Officer/ other Unit Head for assistance required. 

18.16  Decision of the Hon‟ble Chairman shall be considered as final. 
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Abstract 

Environmental compensation is a policy instrument for the protection of the environment 

which works on the Polluter Pay Principal. Environmental compensation has already been 

implemented in various countries, although limited in scope. Experiences from these 

implementations are mixed and tend to stress the importance of certain principles in order 

to achieve the overall objective of protection of the environment.  

The Hon’ble National Green Tribunal through its various judgments has empowered the 

Central Pollution Control Board to lay down the methodology to assess and recover 

compensation for damage to the environment and utilize such amount in terms of an action 

plan for protection of the environment. 

An attempt has been made by the CPCB in-house Committee to develop a methodology for 

assessing environmental compensation to be levied on concerned industry, authority, 

individual etc. for the protection of environment. Expert institutions/ NGOs like The Energy 

and Resources Institute, Centre for Science and Environment-India, Institute of Economic 

Growth etc. were also consulted to finalize the report. Overall objective is to develop self-

sense of responsibility towards the environment and to make defaulters realize their mistake 

by imposing compensation, which will be utilized for the protection/restoration of the 

environment.   

Although, this is the first attempt in India towards development of methodology for assessing 

environmental compensation, however, efforts have been made to simplifying the process so 

that regulatory institutions can easily adopt the methodology for implementation.  
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Chapter-I: Environment Compensation to be levied on Industrial 

Units  

 

1.1 Background 

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017 

(WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors. 

directed Central Pollution Control Board (CPCB) that: 

“The CPCB may take penal action for failure, if any, against those accountable for 

setting up and maintaining STPs, CETPs and ETPs. CPCB may also assess and recover 

compensation for damage to the environment and said fund may be kept in a separate 

account and utilized in terms of an action plan for protection of the environment. Such 

action plan may be prepared by the CPCB within three months” (Annexure-I). 

1.2 Constitution of the Committee 

In this context, Chairman, CPCB constituted a Committee under the Chairmanship of Shri A. 

Sudhakar, I/c WQM-I with Shri A. K. Vidyarthi, I/c WQM-II, Shri P. K. Gupta, I/c IPC-VI, Shri 

Nazimuddin I/c IPC-II and Dr. S. K. Paliwal, Scientist ‘D’ as members. The Committee was asked 

to deliberate on this issue and come up with a draft formulation before 15.9.2018. 

1.3 Methodology for Assessing Environmental Compensation  

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A 

meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates 

through video conferencing on 28.09.2018 to discuss the draft report and to seek 

comments/feedbacks. The comments/feedbacks received and deliberations of the 

Committee on the same are given in Annexure-II.  

As per the Hon’ble NGT suggestion, CPCB has invited comments of 3 expert institution, 

namely, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and 

The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert 

institutions and to finalize the report, was held on 27/03/2019. The CPCB in-house committee 

on Environmental Compensation has deliberated on the comments and finalized the report 

accordingly. The Committee’s deliberations are attached as Annexure-III. 

It was deliberated for developing a formula for imposing environmental compensation on 

industrial units for violation of directions issued by regulatory bodies and this is the first 

attempt made. The committee discussed that environmental compensation should be based 

on “Polluter Pay Principle”. The Committee decided to list the instances for taking cognizance 

of cases fit for violation and levy environmental compensation. 
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Cases considered for levying Environmental Compensation (EC): 

a) Discharges in violation of consent conditions, mainly prescribed standards / consent 

limits. 

b) Not complying with the directions issued, such as direction for closure due to non-

installation of OCEMS, non-adherence to the action plans submitted etc. 

c) Intentional avoidance of data submission or data manipulation by tampering the 

Online Continuous Emission / Effluent Monitoring systems. 

d) Accidental discharges lasting for short durations resulting into damage to the 

environment. 

e) Intentional discharges to the environment -- land, water and air resulting into acute 

injury or damage to the environment. 

f) Injection of treated/partially treated/ untreated effluents to ground water. 

 

1.3.1 In the instances as mentioned at a, b and c above, Pollution Index may be used as a basis 

to levy the Environmental Compensation. CPCB has published guidelines for categorization of 

industries into Red, Orange, Green and White based on concept of Pollution Index (PI). The 

Pollution Index is arrived after considering quantity & quality of emissions/ effluents 

generated, types of hazardous wastes generated and consumption of resources. Pollution 

Index of an industrial sector is a numerical number in the range of 0 to 100 and can be 

represented as follows: 

PI = f (Water Pollution Score, Air Pollution Score & HW Generation Score) 

Pollution Index is a number from 0 to 100 and increasing value of PI denotes the increasing 

degree of pollution hazard from the industrial sector.  

CPCB has issued directions to all SPCBs/PCCs on 07.03.2016 to adopt the methodology and 

follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange, 

Green and White.  

The concept of Pollution Index, which was deliberated widely with all stakeholders and 

agreed, shall be used for calculating Environmental Compensation. This may help in 

implementation of such provision throughout the country, a successful initiative in vital field 

of industrial pollution control. 

After considering various factors including the policy implementation issues, Committee has 

come up with following formula for levying the Environmental Compensation in instances as 

mentioned at a, b and c including non-compliance of the environmental standards / violation 

of directions. 
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The Environmental Compensation shall be based on the following formula: 

EC = PI x N x R x S x LF 

Where,  

EC is Environmental Compensation in ₹ 
PI = Pollution Index of industrial sector 
N = Number of days of violation took place 
R = A factor in Rupees (₹) for EC 
S = Factor for scale of operation 
LF = Location factor 
 

The formula incorporates the anticipated severity of environmental pollution in terms of 

Pollution Index, duration of violation in terms of number of days, scale of operation in terms 

of micro & small/medium/large industry and location in terms of proximity to the large 

habitations.  
 

Note: 

a. The industrial sectors have been categorized into Red, Orange and Green, based 

on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40, 

respectively. It was suggested that the average pollution index of 80, 50 and 30 

may be taken for calculating the Environmental Compensation for Red, Orange 

and Green categories of industries, respectively.  

b. N, number of days for which violation took place is the period between the day of 

violation observed/due date of direction’s compliance and the day of compliance 

verified by CPCB/SPCB/PCC. 

c. R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. It 

is suggested to consider R as 250, as the Environmental Compensation in cases of 

violation. 

d. S could be based on small/medium/large industry categorization, which may be 

0.5 for micro or small, 1.0 for medium and 1.5 for large units. 

e. LF, could be based on population of the city/town and location of the industrial 

unit. For the industrial unit located within municipal boundary or up to 10 km 

distance from the municipal boundary of the city/town, following factors (LF) may 

be used: 

Table No. 1.1: Location Factor Values 

S. No. Population* 
(million) 

Location Factor# 
(LF) 

1 1 to <5 1.25 

2 5 to <10 1.5 

3 10 and above 2.0 
   *Population of the city/town as per the latest Census of India 

   #LF will be 1.0 in case unit is located >10km from municipal boundary 

   LF is presumed as 1 for city/town having population less than one million. 
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0. 

However, for critically Polluted Areas, LF may be explored in future. 

f. In any case, minimum Environmental Compensation shall be ₹ 5000/day. 

g. In order to include deterrent effect for repeated violations, EC may be 

increased on exponential basis, i.e. by 2 times on 1st repetition, 4 times on 2nd 

repetition and 8 times on further repetitions.  

h. If the operations of the industry are inevitable and violator continues its 

operations beyond 3 months then for deterrent compensation, EC may be 

increased by 2, 4 and 8 times for 2nd, 3rd and 4th quarter, respectively. Even if 

the operations are inevitable beyond 12 months, violator will not be allowed 

to operate. 

i. Besides EC, industry may be prosecuted or closure directions may be issued, 

whenever required. 

A sample calculation for Environmental Compensation (without deterrent factor) is given at 

Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category 

of industries varies from 3,750 to 60,000 ₹/day. 
 

Table No. 1.2: A sample calculation for Environmental Compensation 

Industrial Category Red Orange Green 

Pollution Index (PI) 60-100 41-59 21-40 

Average PI 80 50 30 

R-Factor 250 

S-Factor 0.5-1.5 

L-Factor 1.00-2.00 

Environmental 
Compensation (₹/day) 

10,000-60,000 6,250-37,500 5,000-22,500 

 

1.3.2 In other instances i.e.  d, e and f, the environmental compensation may contain two 

parts – one requires providing immediate relief and other long-term measures such as 

remediation. In all these cases, detailed investigations are required from expert 

institutions/organizations based on which environmental compensation will be decided.  

CPCB shall list the expert institutions for this purpose. 

In such cases, comprehensive plan for remediation of environmental pollution may be 

prepared and executed under the supervision of a committee with representatives of SPCB, 

CPCB and expert institutions/organizations. 

1.4 Action Plan for Utilization of Environmental Compensation Fund 

The Committee discussed about the utilization of funds, which will be received by imposing 

Environmental Compensation. The following Action Plan is proposed to utilize the fund for 

protection of the environment. 
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1.4.1. When Environmental Compensation is calculated through the Pollution Index:  

 

The amount received by imposing the Environmental Compensation to the industries 

/ organization non-complying with the environmental standards / violating any CPCB’s 

directions shall be deposited in a separate bank account. The amount accumulated 

will be utilized for Protection of Environment. The following schemes were identified, 

which may be considered for utilization of Environmental Compensation Fund:  

 

a. Industrial Inspections for compliance verification  

b. Installation of Continuous water quality monitoring stations / Continuous ambient 

air quality monitoring stations for strengthening of existing monitoring network  

c. Preparation of Comprehensive Industry Documents on Industrial Sectors / clean 

technology 

d. Investigations of environmental damages, preparation of DPRs 

e. Remediation of contaminated sites 

f. Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity building of 

SPCBs/PCCs 

 

The above proposed list may include other schemes also, depending upon the 

requirement.  

Considering the availability of accumulated funds, CPCB will finalize the scheme, 

keeping in mind the priority, to utilize the funds of Environmental Compensation.  

 

1.4.2. When Environmental Compensation is assessed based on actual damage to the 

environment by Expert Organization/ Agency: 

 

The amount of Environmental Compensation under this case will be remediation 

costs, measures requiring immediate and short-term actions, compensation towards 

loss of ecology, etc., and will be utilized exclusively for the purpose at specific site, 

based on the detailed investigations by the Expert Organizations/ agencies.  

 

1.5 Recommendations 
  

The Committee made following recommendations:  
  

1.5.1  To begin with, Environmental Compensation may be levied by CPCB only when 

CPCB has issued the directions under the Environment (Protection) Act, 1986.  

In case of a, b and c, Environmental Compensation may be calculated based on 

the formula “EC = PI x N x R x S x LF”, wherein, PI may be taken as 80, 50 and 

30 for red, orange and green category of industries, respectively, and R may be 

taken as 250. S and LF may be taken as prescribed in the preceding paragraphs. 
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1.5.2  In case of d, e and f, the Environmental Compensation may be levied based on 

the detailed investigations by Expert Institutions/Organizations.  

1.5.3 The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of 

Paryavaran Suraksha Samiti and another v/s Union of India and others (Writ 

Petition (Civil) No. 375 of 2012), directed that all running industrial units which 

require “consent to operate” from concerned State Pollution Control Board, 

have a primary effluent treatment plant in place. Therefore, no industry 

requiring ETP, shall be allowed to operate without ETP. 

1.5.4 EC is not a substitute for taking actions under EP Act, Water Act or Air Act. In 

fact, units found polluting should be closed/prosecuted as per the Acts and 

Rules. 

 

*****  
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Chapter-II: Environmental Compensation to be levied on all violations of 

Graded Response Action Plan (GRAP) in NCR. 

 

2.1 Background 

The CPCB In-house Committee also discussed that the EC shall also be levied on all violations 

of Graded Response Action Plan (GRAP) in NCR. The implementing agencies for each activity 

have been identified and the EC will be levied on these agencies. These violations attract 

graded amounts of EC depending on the state of ambient air quality, which is given in table 

below:  

Table No. 2.1: Environmental Compensation to be levied on all violations of Graded Response 

Action Plan (GRAP) in Delhi-NCR. 

 

  

 

 

 

 

 

 

 

 

 

2.2 Action Plan for Utilization of Environmental Compensation Fund 

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NCR will be 

deposited in the same fund and will be utilized in the same manner as mentioned in para 1.4.1 

of Chapter-I of this report. 

****** 

Activity State Of Air Quality Environmental 
Compensation () 

Industrial Emissions Severe +/Emergency Rs 1.0 Crore 

Severe Rs 50 Lakh 

Very Poor Rs 25 Lakh 

Moderate to Poor Rs 10 Lakh 

Vapour Recovery System (VRS) at Outlets of Oil Companies 

i. Not installed Target Date Rs 1.0 Crore 

ii. Non-functional Very poor to Severe + Rs 50.0 Lakh 

Moderate to Poor Rs 25.0 Lakh 

Construction sites 

(Offending plot more than 20,000 

Sq.m.) 

Severe +/Emergency Rs 1.0 Crore 

Severe Rs 50 Lakh 

Very Poor Rs 25 Lakh 

Moderate to Poor Rs 10 Lakh 

Solid waste/ garbage dumping in 

Industrial Estates 

Very poor to Severe + Rs 25.0 Lakh 

Moderate to Poor Rs 10.0 Lakh 

Failure to water sprinkling on unpaved roads 

a) Hot-spots Very poor to Severe + Rs 25.0 Lakh 

b) Other than Hot-spots Very poor to Severe + Rs 10.0 Lakh 
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Chapter-III: Environmental Compensation to be levied in case of failure of 

preventing the pollutants being discharged in water bodies and failure to 

implement waste management rules 

3.1 Background 

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of Paryavaran Suraksha Samiti 

and another v/s Union of India and others (Writ Petition (Civil) No. 375 of 2012), directed State 

Governments (including the concerned Union Territories) to set-up Sewage Treatment Plants (STPs), 

which are already under implementation, within the time lines already postulated. Further, the STPs, 

which are yet to set-up, to be completed within a period of three years, from today, i.e. by 22.02.2020.  

The Hon’ble NGT in its order dated 06.12.2018 (Annexure-III) in the matter of Court of its own motion 

v/s State of Karnataka (Original Application No. 125/2017 and M.A. No. 1337/2018) has given 

following directions: 

“Since failure of preventing the pollutants being discharged in water bodies (including lakes) 

and failure to implement solid and other waste management rules are too frequent and 

widespread, the CPCB must lay down specific guidelines to deal with the same, throughout 

India, including the scale of compensation to be recovered from different 

individuals/authorities, in addition to or as alternative to prosecution. The scale may have 

slabs, depending on extent of pollution caused, economic viability, etc. Deterrent effect for 

repeated wrongs may also be provided.” 

3.2 Ideology of Environmental Compensation Formula 

In compliance of the directions of the Hon’ble Tribunal, the Committee deliberated on the issue of 

environmental compensation to be recovered from individuals/authorities in case of failure of 

preventing the pollutants being discharged in water bodies and failure to implement solid and other 

waste management rules. The Committee has suggested that environmental compensation in these 

cases should be comprised of two components i.e. 

1. Cost saved/benefits achieved by the concerned individual/authority by not having proper 

waste/sewage management system; and 

2. Cost to the environment (environmental externality) due to untreated/partially treated 

waste/sewage because of insufficient capacity of waste/sewage management/treatment 

facility.  

Cost saved/benefits achieved by not having proper waste/sewage management system includes the 

interest on capital cost of the waste/sewage management facility and daily operation and 

maintenance (O&M) cost associated with the facility.  

The Committee suggested that annual interest rate as 10% on loan amount, borrowed by concerned 

individual/authority for setting-up waste/sewage management facility, may be assumed as Capital 

Cost Factor for calculation of environment compensation. Further, as whole O&M cost is saved by 

concerned individual/authority for not managing required waste/sewage management system, 100% 

of the O&M cost saved may be considered as O&M cost factor. 
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Therefore, generalized formula for Environmental Compensation may be described as: 

EC= Capital Cost Factor x Marginal Average Capital Cost for Establishment of Waste or Sewage 

Management or Treatment Facility x (Waste or Sewage Management or Treatment Capacity Gap) 

+ O&M Cost Factor x Marginal Average O&M Cost x (Waste or Sewage Management or Treatment 

Capacity Gap) x No. of Days for which facility was not available + Environmental Externality 

Cost to the environment due to untreated/partially treated waste/sewage discharge by concerned 

individual/authority may be assumed as recommended by the committee, which is mentioned below: 

Table No. 3.1: Environmental externality for untreated/partially treated sewage discharge 

Sewage 
Treatment 

Capacity Gap 
(MLD) 

Marginal Cost of 
Environmental Externality 

(Rs. per MLD/day) 

Minimum and Maximum value of 
Environmental Externality recommended 

by the Committee (Lacs Rs. Per Day) 

Up to 200 75 Min. 0.05, Max. 0.10  

201-500 85 Min. 0.25, Max. 0.35 

501 and above 90 Min. 0.60, Max. 0.80 
 

Table No. 3.2: Environmental externality for improper municipal solid waste management 

Municipal Solid Waste 
Management Capacity 

Gap (TPD) 

Marginal Cost of 
Environmental 
Externality (Rs. 
per ton per day) 

Minimum and Maximum value of 
Environmental Externality recommended 

by the Committee (Lacs Rs. Per Day) 

Up to 200 15 Min. 0.01, Max. 0.05  

201-500 30 Min. 0.10, Max. 0.15 

501-1000 35 Min. 0.25, Max. 0.35 

1001-2000 40 Min. 0.50, Max. 0.60 

Above 2000 Max. 0.80 

 

The Committee further decided to fix a cap for minimum and maximum cost for capital and O&M 

component for Environmental Compensation, which are given in below tables: 

Table No. 3.3: Minimum and Maximum EC to be levied for untreated/partially treated sewage 

discharge 

Class of the City/Town Mega-City Million-plus 
City 

Class-I City/Town 
and others 

Minimum and Maximum values of EC (Total 
Capital Cost Component) recommended by 

the Committee (Lacs Rs.) 

Min. 2000 
Max. 20000  

Min. 1000 
Max. 10000 

Min. 100 
Max. 1000 

Minimum and Maximum values of EC (O&M 
Cost Component) recommended by the 

Committee (Lacs Rs./day) 

Min. 2  
Max. 20 

Min. 1  
Max. 10 

Min. 0.5 
Max. 5 
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste 

management 

Class of the City/Town Mega-City Million-plus 
City 

Class-I City/Town 
and others 

Minimum and Maximum values of EC (Capital 
Cost Component) recommended by the 

Committee (Lacs Rs.) 

Min. 1000  
Max. 10000  

Min. 500 
Max. 5000 

Min. 100 
Max. 1000 

Minimum and Maximum values of EC (O&M 
Cost Component) recommended by the 

Committee (Lacs Rs./day) 

Min. 1.0  
Max. 10.0 

Min. 0.5  
Max. 5.0 

Min. 0.1  
Max. 1.0 

 

The application of formula for calculation of EC may be further understood with the example of two 

typical cases.  

3.3 Environment Compensation for Discharge of Untreated/Partially Treated Sewage 

by Concerned Individual/Authority: 

 

BIS IS-1172:1993 suggests that for communities with population above 100,000, minimum of 

150 to 200 lpcd of water demand is to be supplied. Further, 85% of return rate (CPHEEO 

Manual on Sewerage and Sewage Treatment Systems, 2013), may be considered for 

calculation of total sewage generation in a city. CPCB Report on “Performance evaluation of 

sewage treatment plants under NRCD, 2013”, describes that the capital cost for 1 MLD STP 

ranges from 0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per month. After detail 

deliberations, the Committee suggested to assume capital cost for STPs as Rs. 1.75 Cr/MLD 

(marginal average cost). Further, expected cost for conveyance system is assumed as Rs. 5.55 

Cr./MLD (marginal average cost) and annual O&M cost as 10% of the combined capital cost. 

Population of the city may be taken as per the latest Census of India. Based on these 

assumptions, Environmental Compensation to be levied on concerned ULB may be calculated 

with the following formula: 

EC= Capital Cost Factor x [Marginal Average Capital Cost for Treatment Facility x (Total 

Generation-Installed Capacity) + Marginal Average Capital Cost for Conveyance Facility x 

(Total Generation -Operational Capacity)] + O&M Cost Factor x Marginal Average O&M Cost 

x (Total Generation- Operational Capacity) x No. of Days for which facility was not available 

+ Environmental Externality x No. of Days for which facility was not available 

Alternatively; 

EC (Lacs Rs.) = [17.5(Total Sewage Generation – Installed Treatment Capacity) + 55.5(Total 

Sewage Generation-Operational Capacity)] + 0.2(Sewage Generation-Operational Capacity) 

x N + Marginal Cost of Environmental Externality x (Total Sewage Generation-Operational 

Capacity) x N 

Where;  N= Number of days from the date of direction of CPCB/SPCB/PCC till the required 

capacity systems are provided by the concerned authority 

Quantity of Sewage is in MLD 
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Table No. 3.5: Sample calculation for EC to be levied for discharge of untreated/partial treated 

Sewage 

City Delhi Agra Gurugram Ambala 

Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774 

Class Mega-City Million-plus City Class-I Town Class-I 
Town 

Sewage Generation (MLD) (as per 
the latest data available with CPCB) 

4195 381 486 37 

Installed Treatment Capacity (MLD) 
(as per the latest data available 

with CPCB) 

2500 220 404 45.5 

Operational Capacity (MLD) (as per 
the latest data available with CPCB) 

1900 140 300 24.5 

Treatment Capacity Gap (MLD) 2295 241 186 12.5 

Calculated EC (capital cost 
component for STPs) in Lacs Rs. 

29662.50 2817.50 1435.00 0.00 

Calculated EC (capital cost 
component for Conveyance 

System) in Lacs. Rs. 

127372.50 13375.50 10323.00 693.75 

Calculated EC (Total capital cost 
component) in Lacs Rs. 

157035.00 16193.00 11758.00 693.75 

Minimum and Maximum values of 
EC (Total Capital Cost Component) 
recommended by the Committee 

(Lacs Rs.) 

Min. 2000 
Max. 20000  

Min. 1000 
Max. 10000 

Min. 100 
Max. 1000 

Min. 100 
Max. 1000 

Final EC (Total Capital Cost 
Component) in Lacs Rs. 

20000.00 10000.00 1000.00 693.75 

Calculated EC (O&M Component in 
Lacs Rs./day 

459.00 48.20 37.20 2.50 

Minimum and Maximum values of 
EC (O&M Cost Component) 

recommended by the Committee 
(Lacs Rs./day) 

Min. 2  
Max. 20 

Min. 1  
Max. 10 

Min. 0.5 
Max. 5 

Min. 0.5 
Max. 5 

Final EC (O&M Component) in Lacs. 
Rs./Day 

20.00 10.00 5.00 2.50 

Calculated Environmental 
Externality (Lacs Rs .Per Day)  

2.0655 0.2049 0.1395 0.0094 

Minimum and Maximum value of 
Environmental Externality 

recommended by the Committee 
(Lacs Rs. Per Day) 

Min. 0.60 
Max. 0.80 

Min. 0.25 

Max. 0.35 

Min. 0.05 

Max. 0.10  

Min. 0.05 

Max. 0.10  

Final Environmental Externality 
(Lacs Rs. Per day) 

0.80 0.25 0.10 0.05 
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3.4 Environment Compensation to be Levied on Concerned Individual/Authority for 

Improper Solid Waste Management: 

It is known that estimated MSW generation is approximately 1.5 lakh MT/Day in India (MoHUA Report-

2016). As per the principles of SWM Rules, 2016 and PWM Rules 2016, as amended in 2018, the total 

cost of Municipal Solid Waste management in a city/town includes cost for door to door collection, 

cost of segregation at source, cost for transportation in segregated manner, cost for processing of 

MSW and disposal through facility like composting, biomethanation, recycling, co-processing in 

cement kilns etc.   

In view of above, it is estimated that the total cost of processing and treatment of MSW for a city 

having population size of 1 lakh and generating approximately 50 tons/day of MSW is Rs.15.5 Crores, 

including capital cost (one time) and O & M cost for one year. The expenditure for subsequent years 

would be only Rs. 3.5 crores/annum.    

CPCB sponsored a survey to ascertain the status of municipal solid waste disposal in 59 cities/towns 

of India. The survey was conducted by the Environment Protection Training Research Institute (EPTRI), 

Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large 

cities and towns is about 0.1 kg (Class-III), 0.3-0.4 kg (Class-II) and 0.5 kg (Class-I) per capita per day 

respectively. The committee opined that 0.6 kg/day, 0.5 kg/day and 0.4 kg/day per capita waste 

generation may be assumed for mega-cities, million-plus UAs/towns and Class-I UA/Towns 

respectively for calculation of environmental compensation purposes. Based on these assumptions, 

Environmental Compensation to be levied on concerned ULB may be calculated with the following 

formula: 

EC = Capital Cost Factor x Marginal Average Cost for Waste Management x (Per day waste 

generation-Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average O&M 

Cost x (Per day waste generation-Per day waste disposed as per the Rules) x Number of days 

violation took place + Environmental Externality x N 

Where; 

 Waste Quantity in tons per day (TPD) 

N= Number of days from the date of direction of CPCB/SPCB/PCC till the required 

capacity systems are provided by the concerned authority 

Simplifying; 

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed as per the Rules) +0.02 (Waste Generation - 

Waste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x (Waste 

Generation - Waste Disposed as per the Rules) x N 
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Table No. 3.6: Sample calculation for EC to be levied for improper management of Municipal Solid 

Waste 

City Delhi Agra Gurugram Ambala 

Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774 

Class Mega-City Million-plus City Class-I Town Class-I 
Town 

Waste Generation (kg. per person per day) 0.6 0.5 0.4 0.4 

Waste Generation (TPD) 9809.90 880.14 350.79 200.31 

Waste Disposal as per Rules (TPD) (assumed 
as 25% of waste generation for sample 

calculation) 

2452.47 220.04 87.70 50.08 

Waste Management Capacity Gap (TPD) 7357.42 660.11 263.09 150.23 

Calculated EC (capital cost component) in 
Lacs. Rs. 

17657.82 1584.26 631.42 360.56 

Minimum and Maximum values of EC 
(Capital Cost Component) recommended by 

the Committee (Lacs Rs.) 

Min. 1000  
Max. 10000  

Min. 500 
Max. 5000 

Min. 100 
Max. 1000 

Min. 100 
Max. 1000 

Final EC (capital cost component) in Lacs. Rs. 10000.00 1584.26 631.42 360.56 

Calculated EC (O&M Component) in Lacs. 
Rs./Day 

147.15 13.20 5.26 3.00 

Minimum and Maximum values of EC (O&M 
Cost Component) recommended by the 

Committee (Lacs Rs./Day) 

Min. 1.0  
Max. 10.0 

Min. 0.5  
Max. 5.0 

Min. 0.1  
Max. 1.0 

Min. 0.1  
Max. 1.0 

Final EC (O&M Component) in Lacs. Rs./Day 10.00 5.00 1.00 1.00 

Calculated Environmental Externality (Lacs 
Rs. Per Day)  

2.58 0.18 0.03 0.02 

Minimum and Maximum value of 
Environmental Externality recommended by 

the Committee (Lacs Rs. per day) 

Max. 0.80 Min. 0.25 

Max. 0.35 

Min. 0.01 

Max. 0.05  

Min. 0.01 

Max. 0.05  

Final Environmental Externality (Lacs Rs. per 
day) 

0.80 0.25 0.03 0.02 

 

3.3 Action Plan for Utilization of Environmental Compensation Fund 

EC levied in case of failure of preventing the pollutants being discharged in water bodies and failure 

to implement waste management rules will be deposited in the same fund and will be utilized in the 

same manner as mentioned in para 1.4.1 of Chapter-I of this report. 

3.4 Recommendations 

1. The Committee recommended that to begin with, Environmental Compensation to be 

recovered from individuals/authorities in case of failure of preventing the pollutants being 

discharged in water bodies and failure to implement solid waste management rules may be 

calculated with the methodology described in the report. 

2. If mixing of Bio-medical Waste or Hazardous Waste is found in Municipal Solid Waste than 

capital cost component of EC may be increased by a multiplication factor of 1.5. 
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3. In order to include deterrent effect for continuous violations, component of O&M and 

Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8 

times after every six-months, beyond the time prescribed by authority for ensuring complete 

treatment of sewage/waste of the city/town. 

******  
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Chapter-IV: Environmental Compensation in Case of Illegal Extraction of 

Ground Water 

4.1 Background 

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of Shailesh Singh v/s Central 

Ground Water Board & Ors. (Original Application No. 327/2018) vide order dated 03/01/2019 

(Annexure-V) directed Central Pollution Control Board (CPCB) that: 

“CPCB may constitute a mechanism to deal with individual cases of violation of norms, 

as existed prior to Notification of 12/12/2018, to determine the environment 

compensation to be recovered or other coercive measures to be taken, including 

prosecution, for past illegal extraction of ground water, as per law.” 

4.2 Constitution of the Committee 

In compliance to Hon’ble NGT dated 03/01/2019, CPCB constituted a committee under the 

Chairmanship of Shri A. Sudhakar, DH, WQM-I Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal 

Gandhi, Sc. D, UPC-I Division and Smt. Suniti Parashar, Scientist B, WQM-I Division as members. The 

committee was asked to deliberate on this issue and come up with draft formulation of mechanism to 

determine the Environmental Compensation for illegal extraction of ground water. 

4.3 Methodology for Assessing Environmental Compensation 

The committee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2019. The committee 

deliberated on the issue of Environmental Compensation to be recovered from individuals/industries 

such as domestic, packaging drinking water units, mining & infrastructure projects and industrial units 

in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of 

proposals/requests for Ground Water Abstraction, 2015 were also discussed and based on this further 

formulation to levy Environmental Compensation has been evolved.  

4.4 Ideology of Environmental Compensation w.r.to illegal extraction of ground 

water 

Ground water is becoming an increasingly scarce resource because of its unabated and indiscriminate 

over-exploitation. Growth in ground water exploitation, however, has led to a steep fall in water table 

in several parts of the country. Use of ground water is becoming unsustainable day by day. The falling 

water table is a matter of special concern since it tends to reduce the accessibility of the resource to 

small and marginal farmers due to increase in costs of extractions. 

Specific conditions applicable in Notified/Non-Notified areas for various users, as mentioned in 

Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given 

below: 

For Notified Areas: 

1. Permission to abstract ground water through any energized means will not be accorded for 

any purpose other than drinking water. 
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2. Central Ground Water Authority (CGWA) so far has notified 162 areas, in the country for the 

purpose of regulation of ground water development. 

3. Regulation of Ground Water development in Notified areas is through District Administrative 

Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment 

(Protection) Act, 1986. 

4. In Notified areas, ground water use in individual houses, infrastructure complexes like group 

housing societies, hospitals, schools etc. and drinking water requirements of workers in 

industries can be allowed.  

5. NOC for ground water withdrawal will be considered only if Water Supplying Department is 

not providing adequate water in the area/premises. Proof for this is to be produced from the 

concerned authority by the applicant.  

6. For individual houses, the maximum diameter of the tube-well should be restricted to 4 inch 

only and the capacity of the pump should not exceed 1HP. For infrastructure projects, 

maximum diameter of the ground water abstraction structures should be restricted to 150 

mm (6 inches) only and capacity of the pump should not exceed 5 HP. 

7. Any violation of the above conditions will attract legal action under Section 15 of the 

Environment (Protection) Act, 1986.  

For Non-Notified Areas: 

NOC for ground water withdrawal will be considered for industries/infrastructure/packaging as per 

safe, semi critical, critical and over-exploited criteria.  

4.5 Formula for Environmental Compensation for illegal extraction of ground water 

The committee decided that the formula should be based on water consumption (Pump Yield & Time 

duration) and rates for imposing Environmental Compensation for violation of illegal abstraction of 

ground water. The committee has proposed following formula for calculation of Environmental 

Compensation (ECGW): 

ECGW     =  Water Consumption per Day x No. of Days x Environmental Compensation 
  Rate for  illegal extraction of ground water (ECRGW) 

 

Where water Consumption is in m3/day and ECRGW in Rs./m3 

Yield of the pump varies based on the capacity/power of pump, water head etc. For reference 

purpose, yield of the pump may be assumed as given in Annexure-VI. 

Time duration will be the period from which pump is operated illegally.  

In case of illegal extraction of ground water, quantity of discharge as per the meter reading or as 

calculated with assumptions of yield and time may be used for calculation of ECGW. 

4.6 Environmental Compensation Rate (ECRGW) for illegal use of Ground Water  

The committee decided that the Environmental Compensation Rate (ECRGW) for illegal extraction of 

ground water should increase with increase in water consumption as well as water scarcity in the area. 

Further, ECRGW are kept relaxed for drinking and domestic use as compared to other uses, considering 

the basic need of human being.  
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As per CGWB, safe, semi-critical, critical and over-exploited areas are categorized from the ground 

water resources point of view (CGWB, 2017). List of safe, semi-critical, critical and over-exploited areas 

are available on the website of CGWB and can be accessed from- http://cgwa-

noc.gov.in/LandingPage/NotifiedAreas/CategorizationOfAssessmentUnits.pdf#ZOOM=150.  

Environmental Compensation Rates (ECRGW) for illegal use of ground water (ECRGW) for various 

purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by 

the committee are given in tables below: 

4.6.1 ECRGW for Drinking and Domestic use: 

Drinking and Domestic use means uses of ground water in households, institutional activity, hospitals, 

commercial complexes, townships etc. 

Sl. No. Area Category 

Water Consumption (m3/day) 

<2 2 to <5 5 to <25  25 & above 

Environmental Compensation Rate (ECRGW) in Rs./m3 

1 Safe 4 6 8 10 

2 Semi Critical 12 14 16 20 

3 Critical 22 24 26 30 

4 Over-Exploited 32 34 36 40 

Minimum ECGW=Rs 10,000/- (for households) and Rs. 50,000 (for institutional activity, 
commercial complexes, townships etc.) 

 

4.6.2 ECRGW for Packaged drinking water units: 

Sl. No. Area Category 

Water Consumption (m3/day) 

˂200 200 to ˂1000 1000 to ˂5000  5000 & above 

Environmental Compensation Rate (ECRGW) in Rs./m3 

1 Safe 12 18 24 30 

2 Semi critical 24 36 48 60 

3 Critical 36 48 66 90 

4 Over-exploited 48 72 96 120 

Minimum ECGW=Rs 1,00,000/- 
 

4.6.3 ECRGW for Mining, Infrastructure and Dewatering Projects 

Sl. No. Area Category   

Water Consumption (m3/day) 

˂200 200 to ˂1000 1000 to ˂5000  5000 & above 

Environmental Compensation Rate (ECRGW) in Rs./m3 

1 Safe 15 21 30 40 

2 Semi critical 30 45 60 75 

3 Critical 45 60 85 115 

4 Over-exploited 60 90 120 150 

Minimum ECGW=Rs 1,00,000/- 
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4.6.4 ECRGW for Industrial Units: 

Sl. No. 
  

Area Category  
  

Water Consumption (m3/day) 

˂200  200 to ˂1000  1000 to ˂5000  5000  & above 

Environmental Compensation Rate (ECRGW) in Rs./m3 

1 Safe 20 30 40 50 

2 Semi critical 40 60 80 100 

3 Critical 60 80 110 150 

4 Over-exploited 80 120 160 200 

Minimum ECGW=Rs 1,00,000/- 
 

For better understanding of implementation of ECGW policy, some example calculations are given 

below: 

Example No. 1 (For drinking and domestic Use):     

It is observed that a household in safe zone is extracting ground water illegally from past 2 year and 

3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. It is assumed that the 

house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECGW) will be 

charged to the owner? 

Solution:   Pump Yield (Please refer Annexure-VI) = 3 m3/hr 

Daily Consumption = 3 x 0.5 =1.5 m3 

ECRGW = 4 Rs./m3 (Please refer para 4.6.1) 

EC to be levied = 4 x 1.5 = 6 Rs./day 

Total time period = 820 days 

Then,  ECGW=  6 x 820 

Calculated ECGW= 4,920 Rs. 

 ECGW to be levied = 10,000 Rs. (minimum prescribed ECGW, please refer para 4.6.1) 

Example 2 (For Industrial Units):  

It is observed that an industry in critical zone is extracting ground water illegally from past 1 year 

with the help of 5 HP pump, dia 6 inches and head as 50 meter. It is assumed that the industry runs 

the pump for 3 hrs/day. What Environmental Compensation (ECGW) will be charged to the owner? 

Solution:   Pump Yield (Please refer Annexure-VI) = 12 m3/hr 

Daily Consumption = 12 x 3 =36 m3/day 

ECRGW = 60 Rs./m3 (Please refer para 4.6.4) 

EC to be levied = 60 x 36 = 2,160 Rs./day 

Total time period = 365 days 

Then,  ECGW= 2,160 x 365 

ECGW= 7,88,400 Rs.                                                                
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4.7 Relaxation 

Central Ground Water Authority (CGWA) reserves to right to relax or interpret these mechanisms in 

case of any exigency or situation of National strategic importance, as per Guidelines/Criteria for 

evaluation of proposals/requests for Ground Water Abstraction, 2015. 

4.8 Recommendations 

The committee has given following recommendations: 

 The minimum Environmental Compensation for illegal extraction of ground water for 

domestic purpose will be Rs. 10,000, for institutional/commercial use will be 50,000 and for 

other uses will be 1,00,000.   

 In case of fixation of liability, it always lies with current owner of the premises where illegal 

extraction is taking place. 

 Time duration may be assumed to be one year in case where no evidence for period of 

installation of bore well could be established. 

 For Drinking and Domestic use, where metering is not present but storage tank facility is 

available, minimum water consumption per day may be assumed as similar to the storage 

capacity of the tank.  

 For industrial ground water use, where metering is not available, water consumption may be 

assumed as per the consent conditions. Further, where in case industry is operating without 

consent, water consumption may be calculated based on the plant capacity (on the 

recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction 

of ground water in industries in to the notice of CGWA for appropriate action by CGWA.   

 Authorities assigned for levy EC and taking penal action are listed below: 

S. No. Actions Authority 

1.  To seal the illegal bore-well/tube-well to stop 
extraction of water and further closure of 
project 

District Collector 

2.  To levy ECGW as per prescribed method District Collector, CGWA 

3.  To levy EC on water pollution, as per the 
method prescribed in report of CPCB- “EC on 
industrial pollution” 

CPCB/SPCB/PCC 

4.  Prosecution of violator  CGWA under EP Act 

SPCB/PCC under Air and 
Water Act 

 

 CGWA may maintain a separate account for collection and utilization of fund, collected 

through the prescribed methodology in this report.  

******** 
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Annexure-VI 

CRITERIA TO CALCULATE WATER CONSUMPTION 

Table 1: Discharge of 4'' Dia and 1 HP Pump 
 

Sl. No. Depth (Meter) 
Discharge 

LPM m3/hr  

1 25 50 3 

2 43 40 2.4 

3 59 30 1.8 

4 69 20 1.2 

5 77 10 0.6 

 

Table 2: Discharge of 4'' Dia and 2 HP Pump 
 

Sl. No. Depth (Meter) 
Discharge 

LPM m3/hr  

1 60 50 3 

2 98 40 2.4 

3 124 30 1.8 

4 141 20 1.2 

5 165 10 0.6 
 

Table 3: Discharge of 6'' Dia and 3 HP Pump 
 

Sl. No. Depth (Meter) 
Discharge 

LPM m3/hr  

1 17 200 12 

2 29 175 10.5 

3 41 150 9 

4 50 130 7.8 

5 62 100 6 
 

Table 4: Discharge of 6'' Dia and 5 HP Pump 
 

Sl. No. Depth (Meter) 
Discharge 

LPM m3/hr  

1 26 225 13.5 

2 50 200 12 

3 70 175 10.5 

4 86 150 9 

5 92 140 8.4 
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- GPCB Email Query reply dated 05/02/2025 Uploaded in XGN on 07/02/2025 14:43:27 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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- GPCB Email Query reply dated 05/02/2025 Uploaded in XGN on 07/02/2025 14:43:27 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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- GPCB Email Query reply dated 05/02/2025 Uploaded in XGN on 07/02/2025 14:43:27 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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- GPCB Email Query reply dated 05/02/2025 Uploaded in XGN on 07/02/2025 14:43:27 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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GUJARAT POLLUTION CONTROL BOARD 
REGIONAL OFFICE - 5009/4, G.I.D.C. Estate, Ankleshwar – 393 002. Dist. Bharuch. (Gujarat) 

Phone No. : (02646) 222933, E-Mail : ro-gpcb-ankl@gujarat.gov.in 

 

Notice of Entry for Inspection (Notice) 

 

Number:  32798                                                                                            Date : 03/12/2024 

In pursuance of the powers vested in us under Section-23 of the Water Act 1974, Section-

24 of the Air Act 1981 and Section-10 of the Environment (Safety) Act - 1986, we the undersigned 

have the right to enter and inspect your premises at all times for the following purposes with such 

assistance as we deem necessary. 

[1] For the purpose of carrying out State Board/Central Government functions assigned to us, 

[2] Whether any such functions are to be performed and, if so, in what manner they are to be 

performed or this Act or the rules made thereunder or any notice issued under this Act, For 

the purpose of ascertaining whether any provision of the Act or the rules made thereunder or 

of any notice issued, order made, order made or any authority issued under this Act is being 

complied with or has been complied with, 

[3] For the purpose of examining and testing any equipment, industrial plant, record, register, 

document or any other thing of importance or to search any place where he has reason to 

believe that an offense under this Act or the rules made thereunder has been committed, or is 

about to be committed, and where he has reason to believe that there is evidence of the 

commission of any offense punishable under this Act or the rules made thereunder, such 

equipment, industrial plant, record, register, document or We enter at the time mentioned 

below to take possession of any other important item. 

Industry/Factory Entry Timings: Morning/Evening: 14:30 Hrs                        Date: 03/12/2024 

We also have the following officers to assist us. 

(1) R. J. Acharya- AEE 

 

To, 

M/s. Detox India Private Limited 

Plot No:7921-22-23, 

GIDC Ankleshwar,  

Dist- Bharuch. 

                     Sign:  

   Name of Officer: R. B. Makvana 

   Designation:   SO 

Received Copy:  

Signature of Notice receiver:  

(Mr. Dharmendra Chothani) 

                                                                         GM 

 

ANNEXURE – R7
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GUJARAT POLLUTION CONTROL BOARD 
REGIONAL OFFICE - 5009/4, G.I.D.C. Estate, Ankleshwar – 393 002. Dist. Bharuch. (Gujarat) 

Phone No. : (02646) 222933, E-Mail : ro-gpcb-ankl@gujarat.gov.in 

 

Observation note of site investigation 

ID No. 32789, Category/ Scale: R/ L, Latitude/ Longitude: 21.62253/ 73.04819 

Mr, 

 

It is to inform you that, your unit is inspected today dated: 03/12/2024 and during which 

air/water/hazardous waste/...-..... of...-../....01../..-...../..-... samples have been collected for 

analysis. 

 

During the visit to your unit, errors/defects in respect of environmental laws have been 

noticed/known on the basis of which the position/issues/suggestions are given in writing 

herewith for the purpose of providing you an opportunity to be heard as per the principle of 

natural justice before taking a decision in respect of the pending application and/or taking legal 

action and/or taking environmental damage compensation. 

 

In this regard, you can make a written submission below or a notice is given to submit a written 

explanation/clarification/completion report to the Board's head office, Gandhinagar and at this 

office in writing or through XGN or by email within 03 working days. 

 

Site situation//Flaws/Defects found at the time of inspection:  

1. Your unit is visited today with reference to accident in the unit. 

2. As per the information received at the time of visit, welding work was being done in the 

SD feed effluent tank (75 KL, 1 no) next to the Spray Dryer control room in your unit, 

due to some reason, blast occurred in the tank and its upper part was broken and fell to 

the side.  As per the information received, four workers working on the said tank has 

been died. Hence you are required to explain the reason of incident along with the root 

cause analysis. Also submit an action plan to prevent reoccurrence of the incident with 

supporting evidences. 

3. Submit the details of deceased workers along with their PM report. 

4. At the time of visit, said tank was found to have about half amount (50%) of effluent and 

from that tank one sample is collected for analysis and you are required to dispose the 

effluent as per rules and inform accordingly. 
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GUJARAT POLLUTION CONTROL BOARD 
REGIONAL OFFICE - 5009/4, G.I.D.C. Estate, Ankleshwar – 393 002. Dist. Bharuch. (Gujarat) 

Phone No. : (02646) 222933, E-Mail : ro-gpcb-ankl@gujarat.gov.in 

 

 

5. To submit the details of wastewater, solid waste & other waste/scrap generated from the 

above incident and you are required to dispose it off as per the rules and submit the 

details thereof. 

6. Submit PLI policy, DISH approval with map, Schedule-7 details, PESO approval, onsite 

emergency plan, fire & safety approvals/provisions etc. 

7. Submit Action taken by DISH in the afore mentioned incident and submit DISH 

compliance report, form-11, form-21, etc. 

8. At the time of inspection, you have not submitted details of last three months effluent 

reception, treated & reused along with RO permeate, reuse/dispatch, effluent rejected, 

effluent received for SD & MEE, chemical consumption, haz. waste stock, disposal etc 

hence submit the same with manifest details. 

 

 

 

 

 

For and on behalf of                                          R. J. Achaarya             R. B. Makvana                   

Gujarat Pollution Control Board,                          AEE                                SO 

(Name and signature of officers) 

 

 

Representation of the representative of the unit visited (signature only where applicable) 

 

During the visit, the officials has given Suggestions/Corrective Actions for    Nos. of issues, in 

which, 

 

[1] With this site situation/ suggestions, I The undersigned fully 

agrees. 

Yes 

[2] Item No.  ……of the position/suggestions mentioned in which the applicant disagrees. For 

which I have the following submission. 

 

 

 

 

 

 

 

Name, designation and signature of the representative  

of the unit/recipient of this note: 

                                                                                                     Mr. Dharmendra Chothani, 

                                                                                               GM 

Date: 03/12/2024 
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GUJARAT POLLUTION CONTROL BOARD 
REGIONAL OFFICE - 5009/4, G.I.D.C. Estate, Ankleshwar – 393 002. Dist. Bharuch. (Gujarat) 

Phone No. : (02646) 222933, E-Mail : ro-gpcb-ankl@gujarat.gov.in 

 

 

Observation note of site investigation 

ID No. 32789  , Category/ Scale: R/ L   , Latitude/ Longitude: 21.62253/ 73.04819 

Mr, 

 

It is to inform you that, your unit is inspected today dated: 03/12/2024 and during which 

air/water/hazardous waste/...-..... of...-../....01../..-...../..-... samples have been collected for 

analysis. 

 

During the visit to your unit, errors/defects in respect of environmental laws have been 

noticed/known on the basis of which the position/issues/suggestions are given in writing 

herewith for the purpose of providing you an opportunity to be heard as per the principle of 

natural justice before taking a decision in respect of the pending application and/or taking legal 

action and/or taking environmental damage compensation. 

 

In this regard, you can make a written submission below or a notice is given to submit a written 

explanation/clarification/completion report to the Board's head office, Gandhinagar and at this 

office in writing or through XGN or by email within 03 working days. 

 

Site situation//Flaws/Defects found at the time of inspection:  

9. At the time of visit, the top of SD feed tank no-2 was found corroded & damaged hence 

you are required to take necessary corrective action and submit details along with 

supporting information. 

10.  Spray Dryer (SD) feed storage tanks are found without breather valve & condensers as 

per the GPCB guidelines for common spray dryer and no separate stripping facility for 

SD feed effluent as per guideline is provided. Stripping of SD feed effluent is not 

being done, clarify for the same and provide all requisite facility as per guideline and 

inform accordingly along with documentary evidence and clarify for the above.  
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GUJARAT POLLUTION CONTROL BOARD 
REGIONAL OFFICE - 5009/4, G.I.D.C. Estate, Ankleshwar – 393 002. Dist. Bharuch. (Gujarat) 

Phone No. : (02646) 222933, E-Mail : ro-gpcb-ankl@gujarat.gov.in 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

For and on behalf of                                          R. J. Achaarya             R. B. Makvana                   

Gujarat Pollution Control Board,                            AEE                                SO 

(Name and signature of officers) 

 

 

Representation of the representative of the unit visited (signature only where applicable) 

 

During the visit, the officials has given Suggestions/Corrective Actions for 10 Nos. of issues, in 

which, 

 

[3] With this site situation/ suggestions, I The undersigned fully 

agrees. 

Yes 

[4] Item No.  …--…of the position/suggestions mentioned in which the applicant disagrees. 

For which I have the following submission. 

 

 

 

 

Name, designation and signature of the representative  

of the unit/recipient of this note: 

                                                                                                     Mr. Dharmendra Chothani, 

                                                                                               GM 

Date: 03/12/2024 
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN SHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,
(T) 079-23232152GPCB

•

BYR.P.A.D
STAYOVERDIRECTION UNDER SECTION31-A OF THE AIR (PREVENTION AND CONTROL
OF POLLUTION)ACT-1981.

Whereas you are having an industrial plant situated at PLOT NO: 7921-22-23, GIDC
ANKLESHWAR,DIST.BHARUCH,Gujarat.

ANDWHEREASGPCBhas issued closure direction under Section-31 Aof the Air Act-1981
for the closure of your industrial plant vide letter No. GI'CB/ANI</CCA-1360(13)/ID_
32798/828631, dated 05/12/2024 for the reasons stated therein.

ANDWHEREASyour electricity supply disconnected on 05/12/2024 and water supply
disconnected on 07/12/2024.

ANDWHEREASyou have submitted undertaking dated 03/01/2025, 08/01/2025 and
31/01/2025 ensuring tbat you bave complied directions issued to you by the Board.

ANDWHERESyou have submitted bank guarantee worth Rs. 10,00,000/- of ICICIBank,
valid up to 10/12/2025.

ANDWHEREAS,you have paid Rs. 1,00,00,000/- (Rs. One Crore only) to the Board as an
Interim Environmental Damage Compensation (ElK).

ANDWHEREAS,authorized officer of the board had visited your industry on 09/01/2025
and observed that:

1. The unit is not in operation as the power and water connection is disconnected by
competent authorities.

2. Unit has carried out complete safety interlock of the Sf) plant checked & submitted its
report.

3: Unit has submitted the compliance report of the DISH direction order along with
revocation application. DISH-Bharuch has revoked its closure to this unit vide order dated
- 26/12/2024.

4. Unit has submitted valid PLI policy. Unit has submitted site notification (site plan
approved by DISH)with revocation application.

5. Unit has submitted onsite and offsite emergency plan with revocation application.
6. During inspection the spray dryers are not in operation and no any activity is observed at

the incident area Near Spray dryer feed tank No-I.
7. During the inspection the Spray dryer feed tank No-lis filled with wastewater in as it is

condition, as observed at the time of incident. As per records submitted 48.8 KLeffluent
is stored in this tank, presently. Unit has submitted that they will empty out this tank after
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•

clearance from all departments like DISH, Police, GPCB& Revenue and then after the
effluent will be disposed as per rules.

8. During the inspection the Spray dryer feed tank No-2 is filled with wastewater in as it is
condition, as observed at the time of incident and @ 26 KLof effluent is stored in the tank
which will be disposed as per norms. Unit has submitted that after getting clearance from
all the departments they will first repair the Spray dryer reed tank No-1 and after that
they will repair the Spray dryer feed tank No.2.

9. Unit has submitted the time bound action for installation of breather valve in SD feed
tanks. Unit has submitted that they will utilize one of the existing stripper facility attached
to existing MEEplants installed, for stripping .

•AND WHEREAS,you have submitted revised time bound action plan on 07/02/2025 for
remaining activities w.r.t. Closure order.

ANDWHEREAS,you have submitted spray drying process flow diagram and has stated to
operate Spray dryer feed effluent storage tank No.2 at a capacity of 75% ofCCAgranted capacity.

ANDWHEREAS,you have revised list of analytical parameters to be checked in incoming
wastewater after the incident

Under the circumstances, I, Arun G. Patel, "nvironmc"t "ngineer, Gujarat Pollution
Control board is directed to revoke the closure direction issued vide letter No.GPCB/ANK/CCA-
1360(13)/1D-32798/828631, dated 05/12/2024 to satisfy GPCB regarding the functioning
(Compliance) of closure direction issued to your industrial plant witb following condition:

a) Unit shall comply witb CCAconditions.
b) Unit shall comply with undertakings dated 0:1/01 /202S. On/Ol/202S and 31/01/2025.
c) Unit shall not use Spray dryer feed effluent storage lank No.1 until repaired and certified

by Competent Authority and without prior intimation to Hoard.
d) Unit shall operate the entire plant (common facility) on 75% capacity of CCAquantity

except spray dryer facility which shall be operated on 50% capacity of CCAquantity.
e) Unit shall comply with the revised time hound action plan submitted on 07/02/2025

and shall submit completion report to Board.
f) Unit shall comply with submitted time bound action plan of recommendation points of

Safety audit and HAZOPstudy and submit completion report to Board.
g) Unit shall submit final report of assessment of Environment Damage compensation

through institute of national repute to decide final ElK.
h) Unit shall strictly follow the Spray dryer process flow diagram submitted with reply dt.

06/02/2025. Unit shall use existing stripper provided with MEEtill dedicated stripper
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,
(T) 079-23232152GPCB

with spray dryer is not provided. But in no cases, unit shall deviate the submitted
process flow diagram.

i) Unit shall provide the treatment processes listed in Spray dryer process flow diagram
prior storing and disposing remaining effluent present in Spray dryer feed effluent
storage tank No.1 and 2.

j) Unit shall check the analytical parameters in incoming effluent from member industries
as submitted with reply dt. 06/02/2025.

k) Unit shall comply with the order/ direction of the Hon. NGT P13matter O.A.1384/2024.
(New O.A. No. 04/2025 (WZ).

Also the concerned authorities are hereby directed to RECONNECT the electricity supply
and water supply FOR THREE MONTHS from the date of the issue of this order.

This letter isissued with the approval of the competent authority.

FOR AND ON BEHALF OF
GU/ARAT POLLUTION CONTROL BOARD,

o .nJ.'~.:y;l~fJYI" -(:.(1
(Arun G. Patel)

ENVIRONMENT ENGINEER

No: GPCB/ANK/CCA-1360(18)/lD-327981
Date: 102/2025

. l~dto:
'v'M/s. DETOX INDIA PRIVATE LIMITED

PLOT NO: 7921, 7922, 7923,
GlDC ESTATE ANKLESHWAR,
DlST: BHARUCH, GU/ARAT.

Copy to:
1: The Dy. Engineer (O&M)

Dakshin Gujarat Vij Company Ltd (DGVCL),
GIOC Sub-Division, DGVCL,
Plot No. U/4/2, Opp: GlDC Police Station,
GlDC Ankleshwar, Dist. Bharuch.
With a request to Re-connect the Electric supply of M/s. DETOX INDIA PRIVATE
LIMITED, PLOT NO: 7921, 7922, 7923, GlDC ESTATE ANKLESIIWi\R, Dist. Bharuch FOR
THREE MONTHS from the date of issue of this order.
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2. The Chief Officer
Ankleshwar Notified Area
Plot No.618/619,
GIDCAnkleshwar,
Dist: Bharuch .
With a request to Re-connect the Water supply 01 Mis. DETOX INDIA PRIVATE
LIMITED, PLOTNO:7921, 7922, 7923, GIDCESTATEANKLESHWAR,Dist. Bharuch FOR
THREE MONTHS from the date of issue of this order.

3. Regional Officer
Regional Office,
Gujarat pollution Control Board,
Ankleshwar. To send fresh IRIARwith compliance of this direction in time limit.

FOR ANDONBEHALFOF
GU]ARATPOl.l.UTlON CON~'ROLB ~lm,

. ~
l,fl.O,t,· tflP P­

(Arun G.Patel)
ENVIRONMENTENGINEER
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